No. 17(15)/2021-PLINGT
Government of India
Ministry of Environment, Forest and Climate Change
(Policy & Law Section)

Level-lll, Jal Wing,

Indira ParyavaranBhawan,

Jor Bagh Road, Aliganj, New Delhi-110 003
Dated the 5™ October, 2021

Sub: Selection for appointment of Judicial Members in the National
Green Tribunal-reg.

The Government of India enacted the National Green Tribunal (NGT) Act,
2010 (19 of 2010) for effective and expeditious disposal of cases relating to
environmental protection and conservation of forests and other natural resources
including enforcement of any legal right relating to environment and giving relief
and compensation for damages to persons and property and for matters
connected therewith or incidental thereto. As per Section 3 of the NGT Act, 2010
the Central Government established the National Green Tribunal.

2. The Ministry of Environment, Forest and Climate Change, Government of
India invites applications for filling up the five (05) vacant posts of Judicial
Members in the NGT as per the provisions of the NGT Act, 2010; the Tribunals
Reforms Act, 2021 read with the Tribunal (Conditions of Service) Rules, 2021
from eligible Indian Citizens. Mere eligibility will not entitle any candidate for being
short-listed or selected.

3. The educational qualifications, eligibility and terms and conditions of the
appointment of a candidate will be governed by the provisions of the Tribunals
(Conditions of Service) Rules, 2021 and the Tribunals Reforms Act, 2021. The
NGT Act, 2010 (Rules made thereunder) and the Tribunals Reforms Act, 2021,
the Tribunal (Conditions of Service) Rules, 2021 are available on the Ministry’'s
website: www.moef.gov.in_

4. The Tribunal has five places of sitting, namely, New Delhi, Bhopal,
Chennai, Kolkata and Pune. A Judicial Member, upon selection, may be posted
at any of these places.
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5. The Central Government reserves the right to withdraw advertised posts at
any time without assigning any reason and also reserves the right to increase or
decrease the number of vacancies as well as fill or not to fill the posts and its
decision in this regard shall be final.

6. Eligible and interested persons may submit their applications in the
prescribed format along with all supporting documents (self-attested) to Director,
Policy and Law Division, Ministry of Environment, Forest & Climate
Change, Level-lill, Jal Wing, Indira Paryavaran Bhawan, Aliganj, Jor Bagh,
New Delhi - 110003 on or before 26.10.2021 (05:00 PM) and by email at
policyandlaw-mef@gov.in.

7. Applications which are incomplete or not in the prescribed format or not
accompanied by the supporting documents, as mentioned above, shall not be
entertained and would be liable to be summarily rejected by the Competent
Authority.

8. No TA/DA will be admissible to the candidates to be called for interview/
interaction. The candidates are required to make their own arrangements.

9. Advertisement and prescribed application form can also be downloaded
from Ministry’s website: www.moef gov.in.

farniliah

(Ashok Kumar Pateshwary)
Director (Policy and Law)

Tel No. 011-24695290

Email : ak.pateshwary@gov.in




APPLICATION FORM FOR THE POST OF JUDICIAL MEMBER

OF THE NATIONAL GREEN TRIBUNAL (NGT)

1. Nante of the post api)lied for:
Afhx recent passport

size photograph

2. Full Name {in Block Letters): ......... ... (Please put Signature in
the box below)

3. Father’s Name:

4, Date of Birth: (DD/MM/YYYY) ....... fooii, S

5. Ageason 26.102021: ... Years ... Months

0. Date of retirement under Central/State Government:
(DD/MM/YYYY) ....... [, [oo.o.

7. Address:

1. Residential: it.  Office Particulars (If applicable):
STaAE et e Statel
PIN Code: oo PIN Code: ...oooiiiiiiii i
Telephone /Mobile No. ... Telephone /Mobile No. ...................
Email ID: ................ e Emaill ID: ..o

3. Category (SC/ST/OBC/General):

9. (a) Present postheld: e
(b) Date since held:

(c) Whether cadre post or on deputation:

..............................................

10. Lligibility Criteria and experience (Candidates should fill up Annexure —I)
11. (a) Whether any punishment awarded to the applicant during the last 10 years (Y/N)
I Yes, the details thereof:

(b) Whether any action or inquiry is pending against the applicant (Y/N)
If ves, the details thereof:

(Name and Signature of the applicant)
Date: ..o



I. Eligibility Criteria for Judicial Members:

i.  Academic Qualifications:

(Starting from highest degree obtained since Graduation)

ANNEXURE -1

Name of the] Degree [Year
University/Equivalent passing
Institution

of|% of Marks
Obtained

Subjects Specialization

ii.  Nature and duration of experience relevant for the advertised post and job

description:

Particulars

Length of Service

Whether Eligible

From To

(Y/N)

Judge of the High Court with place of

posting

Dristrict Judge and Additional District Judge

for a period of 10 vears with place of posting

Experience in adjudicating

Environment/Forest Matters

Advocates practicing for a period of 10
nvears  with  substantial  experience 1In
littgation in matters relating to environment
and forest in NGT. High Cowt or Supreme

Court




Additional information the candidate may furnish with regard to:

(a) Experience in Environment/ Forest Matters;

(b) Research publications and reports and special projects:

(c) Award / Scholarship / Official Appreciation:

(d) Affiliation with the professional bodies / institutions /societies and any other information.

{Note: Documents/certificates ete. submitted in support shall be Self Attested by the candidate)

DECLARATION

I certify that the foregoing details furnished by me are true and 1 am eligible for the
post.

| further submit my willingness that 1 will join the post, if selected. [n case. 1 do not
join within 30 days of the offer of appointment or submit my willingness, [ may be debarred
for a period of three years from appointment in all Autonomous Bodies/Statutory bodies/
Regulatory Bodies of the Government. 1 will, before entering upon the office, declare my
assets, and my liabilities and financial and other interests, in accordance with Rule 15 of the
Tribunal (Condition of Service) Rules, 2021.

(Name and Signature of the applicant)



(To be filled by the Court/Tribunal/Ministry/Department/Organisation concerned for
serving applicants)

It is certified that the particulars furnished above have been scrutinized and found to be
correct as per official records.

Signature & Designation of
the competent Forwarding Authority
with Telephone No. & Office Seal.

dokckokkkkkk
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Separate paging is given to this Part in order that it may be filed as a separate compilation.

MINISTRY OF LAW AND JUSTICE
(Legislative Department)
New Delhi, the 2nd June, 2010/ /yaistha 12, 1932 (Saka)

The following Act of Parliament received the assent of the President on the 2nd June,
2010, and is hereby published for general information:—

THE NATIONAL GREEN TRIBUNAL ACT, 2010

(No. 19 orF 2010}
[2nd June,2010.]

AnActto provide for the establishment of a National Green Tribunal for the effective
and expeditious disposal of cases relating to environmental protection and

. conservation of forests and other natural resources including enforcement of
any legal right relating to environment and giving relief and compensation for
damages to persons and property and for matters connected therewith or

incidental thereto.

AxD wHEREAS India is a party to the decisions taken at the United Nations Conference
on the Human Environment held at Stockholm in June, 1972, in which India participated,
calling upon the States to take appropriate steps for the protection and improvement of the
human environment; :

AND WHEREAS decisions were taken at the United Nations Conference on Environment
and Development held at Rio de Janeiro in June, 1992, in which India participated, calling
upon the States to provide effective access to judicial and administrative proceedings,
including redress and remedy and to develop national laws regarding liability and
compensation for the victims of pollution and other environmental damage;
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AND WHEREAS in the judicial pronouncement in India, the right to healthy environment
has been construed as a part of the right to life under article 21 of the Constitution;

AND WHEREAS it is considered expedient to implement the decisions taken at the
aforesaid conferences and to have a National Green Tribunal in view of the involvement of
multi-disciplinary issues relating to the environment.

BE it enacted by Parliament in the Sixty-first Year of the Republic of India as follows: —

- CHAPTER I
T PrELIMINARY
Short title and 1. () This Act may be called the National Green Tribunal Act, 2010.
commencement. N
"(2) It shall come into force on such date as the Central Government may, by notification
in the Official Gazelte, appoint.
Definitions. 2. (1) In this Act, unless the context otherwise requires,—

(a) “accident” means an accident involving a fortuitous or sudden or unintended
occurrence while handling any hazardous substance or equipment, or plant, or vehicle
resulting in continuous or intermittent or repeated exposure to death, of, or, injury to,

. any person or damage to any property or environment but does not include an accident
by reason only of war or civil disturbance;

(&) “Chairperson™ means the Chairperson of the National Green Tribunal;

(c) “environment” includes water, zir and land and the inter-relationship, which
exists among and between water, air and land and human beings, other living creatures,
plants, micro-organism and property;

(d) “Expert Member” means a member of the Tribunal who, is appointed as such,
and holds qualifications specified in sub-section (2) of section 5, and, is not a Judicial

Member; ;

{¢) “handling”, in relation to any hazardous substance, means the manufacture,
processing, treatment, package, storage, transportation, use, collection, destruction,
conversion, offering for sale, transfer or the like of such hazardous substance;

{/) “hazardous substance” means any substance or preparation which is defined
as {:azardous substance in the Environment (Protection) Act, 1986, and exceeding 29 of 198
such quantity as specified or may be specified by the Central Government under the
Public Liability Insurance Act, 1991,

6 of 1991.

(g) “injury” includes permanent, partial or total disablement or sickness resulting
out of an accident;

(#) “Judicial Member” means a member of the Tribunal who is qualified to be
appointed as such under sub-section (7) of section 5 and includes the Chairperson;

(#) “notification” means a notification published in the Official Gazette;
(/) “person” includes—
(7 an individual,

(i{) a Hindu undivided family,



8 of 1923.

6 of 1974,

36 of 1977.
69 of 1980.
14 of 1981.
29 of 1986.

6 of 1991,

18 of 2003.
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(#if) a company,

() afirm,
(v) an association of persons or a body of individuals, whether incorporated
or not,
(v trustee of a trust,
(vii) a local authority, and
_ (viii) every artificial juridical person, not falling within any of the preceding
sub-clauses; T
(&) “prescribed” means prescrib'ed'by rules made under this Act;
(9 “Schedule” means Schedules I, IT and IIT appended to this Act;
(m) “substantial question relating to environment” shall include an instance
where,— N
(¥) there is a direct violation of a specific statutory environmental obligation
by a person by which,—

(4) the community at large other than an individual or group of
individuals is affected or likely to be affected by the environmental

consequences; or
(8) the gravity of damage to the environment or property is
substantial; or _
(C) the damage to public health is broadly measurable;

(i) the environmental consequences relate to a specific activity or a point
source of pollution;

(n} “Tribunal” means the National Green Tribunal established under section 3;
{0) “workman” has the meaning assigned to it in the Workmen's Compensation

Act, 1923, . ,

(2) The words and expressions used in this Act but not defined herein and defined in
the Water (Prevention and Control of Pollution} Act, 1974, the Water (Prevention and Control
of Pellution) Cess Act, 1977, the Forest {Conservation) Act, 1980, the Air (Prevention and
Conirol of Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
Insurance Act, 1991 and the Biological Diversity Act, 2002 and other Acts relating to
environment shall have the meaning, respectively, assigned to them in those Acts.

CHAPTER II
ESTABLISHMENT OF THE TRIBUNAL
3. The Central Government shall, by notification, establish, with effect from such date
as may be specified therein, a Tribunal to be known as the National Green Tribunal to
exercise the jurisdiction, powers and authority conferred on such Tribunal by or under this
Act. -
4. (1) The Tribunal shall consist of—
(a) a full time Chairperson;
(b) not less than ten but subject to maximum of twenty firll time Judicial Members
as the Central Government may, from time to time, notify;
{¢) not less than ten but subject to maximum of twenty full time Expert Members,
as the Central Government may, from time to time, notify.
(2) The Chairperson of the Tribunal may, if considered necessary, invite any one or
more person having specialised knowledge and experience in a particular case before the
Tribunal to assist the Tribunal in that case. ' ‘

Establishment
of Tribunal.

Composition
of Tribunal.
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(3) The Central Government may, by notification, specify the ordinary place or places
of sitting of the Tribunal, and the territorial jurisdiction failing under each such place of
sitting.

(4) The Central Government may, in consultation with the Chairperson of the Tribunal,
make rules regulating generally the practices and procedure of the Tribunal including—

(@) the rules as to the persons who shall be entitied to appear before the Tribunal;

(b) the rules as to the procedure for hearing applications and appeals and other
matters [including the circuit procedure for hearing at a place other than the ordinary
place ofiits sitting falling within the jurisdiction referred to in sub-section (3)], pertaining
to the applications and appeals;

(¢) the minimum number of Members who shall hear the applications and appeals
in respect of any class or classes of applications and appeals:

Provided that the number of Expert Members shall, in hearing an application or
appeal, be equal to the number of Judicial Members hearing such application or
appeal;

(d) rules relating to transfer of cases by the Chairperson from one place of
sitting (including the ordinary place of sitting) to other place of sitting.

5. (1) A person shall not be qualified for appointment as the Chairperson or Judicial
Member of the Tribunal unless he is, or has been, a Judge of the Supreme Court of India or
Chief Justice of a High Court: '

Provided that a person who is or has been a Judge of the High Court shall also be
qualified to be appointed as a Judicial Member.

{2) A person shall not be qualified for appointment as an Expert Member, unless he,—

(a) has a degree in Master of Science (in physical sciences or life sciences) with
a Doctorate degree or Master of Engineering or Master of Technology and has an
experience of fifteen years in the relevant field including five years practical experience
in the field of environment and forests (including poliution controt, hazardous substance
management, environment impact assessment, climate change management, biological
diversity management and forest conservation) in a reputed National level institution; or

(b) has administrative experience of fifteen years including experience of five
years in dealing with environmental matters in the Central or a State Government or in
a reputed National or State level institution.

{3) The Chairperson, Judicial Member and Expert Member of the Tribunal shall not
hold any other office during their tenure as such.

{(4) The Chairperson and other Judicial and Expert Members shall not, for a period of
two years from the date on which they cease to hold office, accept any employment in, or
connected with the management or administration of, any person who has been a party
to a proceeding before the Tribunal under this Act:

Provided that nothing contained in this section shall apply to any employment
under the Central Government or a State Government or local authority or in any statutory
authority or any corporation established by or under any Central, State or Provincial Act
or a Government company as defined in section 617 of the Companies Act, 1956.

6. (/) Subject to the provisions of section 5, the Chairperson, Judicial Members and
Expert Members of the Tribunal shall be appointed by the Central Government.

(2) The Chairperson shall be appointed by the Central Government in consultation
with the Chief Justice of India.

(3) The Judicial Members and Expert Members of the Tribunal shall be appointed on
the recommendations of such Selection Committee and in such manner as may be prescribed.

1 of 1956.
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7. The Chairperson, Judicial Member and Expert Member of the Tribunal shall hold
office as such for a term of five years from the date on which they enter upon their office, but
shall not be eligible for re-appointment:

Provided that in case a person, who is or has been a Judge of the Supreme Court, has
been appointed as Chairperson or Judicial Member of the Tribunal, he shall not hold office
after he has attained the age of seventy years: :

Provided further that in case a person, who is or has been the Chief Justice of a High
Court, has been appointed as Chairperson or Judicial Member of the Tribunal, he shall not
hold office after he has attained the age of sixty-seven years:

Provided_also that in case a person, who is or has been a Judge of a High Court, has
been appointed as Judicial Member of the Tribunal, he shall not hold office after he has
attained the age of sixty-seven years:

Provided also that no Expert Member shall hold office after he has attained the age of
sixty-five years. _

8. The Chairperson, Judicial Member and Expert Member of the Tribunal may, by
notice in writing under their hand addressed to the Central Government, resign their office.

9, The salaries and allowances payable to, and the other terms and conditions of
service (including pension, gratuity and other retirement benefits) of, the Chairperson, Judicial
Member and Expert Member of the Tribunal shall be such as may be prescribed:

Provided that neither the salary and allowances nor the other terms and conditions of
service of the Chairperson, Judicial Member and Expert Member shall be varied to their
disadvantage after their appointment.

10. (1) The Central Government may, in consultation with the Chief Justice of India,
remove from office of the Chairperson or Judicial Member of the Tribunal, who,—

{a) has been adjudged an insolvent; or

(b) has been convicted of an offence which, in the opinion of the Central
Government, involves moral turpitude; or

{c) has become physically or mentaily incapable; or

() has acquired such financial or other interest as is likely to affect prejudicially
his functions; or

(e) has so abused his position as to render his continuance in office pre_ludu::al
to the public interest.
(2) The Chairperson or Judicial Member shall not be removed from hlS office except by

an order made by the Central Government after an inquiry made by a J udge of the Supreme
Court in which such Chairperson or Judicial Member has been informed of the charges

against him and given a reasonable opportunity of being heard in respect of those charges.

(3) The Central Government may suspend from office the Chairperson or Judicial
Member in respect of whom a reference of conducting an inquiry has been made to the Judge
of the Supreme Court under sub-section (2), until the Central Government passes an order on
receipt of the report of inquiry made by the Judge of the Supreme Court on such reference.

(4) The Central Government may, by rules, regulate the procedure for inquiry referred
to in sub-section (2).

(5) The Expert Member may be removed from his office by an order of the Central
Government on the grounds specified in sub-section (/) and in accordance with the procedure
as may be notified by the Central Government:

Provided that the Expert Member shall not be removed unless he has been given an
opportunity of being heard in the matter.

11. In the event of the occurrence of any vacancy in the office of the Chairperson of
the Tribunal, by reason of his death, resignation or otherwise, such Judicial Member of the

Tribunal as the Central Government may, by notification, authorise in this behalf, shal actas
the Chairperson until the date on which a new Chalrperson is appointed in accordance. with

the provisions of this Act.
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12. (1) The Central Government shall determine the nature and categories of the officers
and other employees required to assist the Tribunal in the discharge of its functions.

{2) The recruitment of the officers and other employees of the Tribunal shall be made
by the Chairperson in such manner as may be prescribed.

(3) The officers and other employees of the Tribunal shall discharge their functions
under the general superintendence of the Chairperson.

{4) The salaries and allowances and conditions of service of the officers and other
employees of the Tribunal shall be such as may be prescribed.

13. The Chairperson of the Tribunal shall exercise such fi nancial and administrative
powers as may be vested in him under the rules made by the Central Government:

Provided that the Chairperson may delegate such of his financial and administrative
powers, as he may think fit, to any Judicial Member or Expert Member or officer of the
Tribunal subject to the condition that the Member or such officer, while exercising such

delegated power, continues to act under the direction, control and supervision of the’

Chairperson. -
CHAPTER III
JURISDICTION, POWERS AND PROCEEDINGS OF THE TRIBUNAL

14. (1) The Tribunal shall have the jurisdiction over all civil cases where a substantial
question relating to environment (including enforcement of any legal right relating to
environment}, is involved and such question arises out of the lmplementatlon of the
enactments specified in Schedule I.

{2) The Tribunal shall hear the disputes arising from the questions referred to in sub-
section (J) and settle such disputes and pass order thereon.

(3) No application for adjudication of dispute under this section shall be entertained
by the Tribunal unless it is made within a period of six months from the date on which the
cause of action for such dispute first arose:

Provided that the Tribunal may, if it is satisfied that the applicant was prevented by
sufficient cause from filing the application within the said period, allow it to be filed within a
further period not exceeding sixty days. :

15. (1) The Tribunal may, by an order, provide,—

(a) relief and compensation to the victims of pollution and other environmental
damage arising under the enactments specified in the Schedule I (including accident
occurring while handling any hazardous substance);

(&) for restitution of property damaged;
(¢) for restitution of the environment for such area or areas,

as the Tribunal may think fit.

(2) The relief and compensation and restitution of property and environment referred
to in clauses {a), () and (c) of sub-section (/) shali be in addition to the rellef paid or payable
under the Public Liability Insurance Act, 1991.

(3) No application for grant of any compensation or relief or restitution of property or
environment under this section shall be entertained by the Tribunal unless it is made within
a period of five years from the date on which the cause for such compensation or relief first
arose: .

Provided that the Tribunal may, if it is satisfied that the applicant was prevented by
sufficient cause from filing the application within the said period, allow it to be filed within a
further period not exceeding sixty days.

(4) The Tribunal may, having regard to the damage to public health, property and
environment, divide the compensation or relief payable under separate heads specified in
Schedule II so as to provide compensation or reliefto the claimants and for restitution of the
damaged property or environment, as it may think fit.

6 of 1991
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(3) Every claimant of the compensation or relief under this Act shall intimate to the
Tribunal about the application filed to, or, as the case may be, compensation or relief received

from, any other court or autharity.

16. Any person aggrieved by,—

(a) an order or decision, made, on or after the commencement of the National
Green Tribunal Act, 2010, by the appellate authority under section 28 of the Water
(Prevention and Control of Pollution) Act, 1974;

(b) an order passed, on or after the commencement of the National Green Tribunal
Act, 2010, by the State Government under section 29 of the Water (Prevention and

Control of Pollution) Act, 1974,

(¢} directions issued, on or after the commencement of the National Green
Tribunal Act, 2010, by a Board, under section 33 A of the Water (Prevention and Control
of Pollution) Act, 1974;

(d) an order or decision made, on or after the commencement of the National
Green Tribunal Act, 2010, by the appellate authority under section 13 of the Water
(Prevention and Control of Pollution) Cess Act, 1977;

(e) an order or decision made, on or after the commencement of the National
Green Tribunal Act, 2010, by the State Government or other authority under section 2

of the Forest (Conservation) Act, 1980;

(/) an order or decision, made, on or after the commencement of the National
Green Tribunal Act, 2010, by the Appeilate Authority under section 31 of the Air
(Prevention and Control of Pollution) Act, 1981;

(g) any direction issued, on or after the commencement of the National Green
Tribunal Act, 2010, under section 5 of the Environment (Protection) Act, 1986;

(#) an order made, on or after the commencement of the National Green Tribunal
Act, 2010, granting environmental clearance in the area in which any industries,
operations or processes or class of industries, operations and processes shall not be
carried out or shall be carried out subject to certain safeguards under the Environment

(Protection)} Act, 1986;
(/) an order made, on or after the commencement of the National Green Tribunal
Act, 2010, refusing to grant environmental clearance for carrying out any activity or
operation or process under the Environment (Protection) Act, 1986;
_ (/) any determination of benefit sharing or order made, on or after the
commencement of the National Grzen Tribunal Act, 2010, by the National Biodiversity
Authority or a State Biodiversity Board under the provisions of the Biological Diversity
Act, 2002,
may, within a period of thirty days from the date on which the order or decision or direction
or determination is communicated to him, prefer an appeal to the Tribunal:

Provided that the Tribunal may, if it is satisfied that the appellant was prevented by
sufficient cause from filing the appeal within the said period, allow it to be filed under this
section within a further period not exceeding sixty days.

17. (1) Where death of, or injury to, any person (other than a workman) or damage to
any property or environment has resulted from an accident or the adverse impact of an
activity or operation or process, under any enactment specified in Schedule I, the person
responsible shall be liable to pay such relief or compensation for such death, injury or
damage, under all or any of the heads specified in Schedule I1, as may be determined by the

Tribunal. _
(2) If the death, injury or damage caused by an accident or the adverse impact of an
activity or operation or process under any enactment specified in Schedule I cannot be

Tribunal to
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jurisdiction.

Liability to
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compensation
in certain
cases.
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attributed to any single activity or operation or process but is the combined or resultant
effect of several such activities, operations and processes, the Tribunal may, apportion the
liability for relief or compensation amongst those responsible for such activities, operations

and processes on an equitable basis.

(3) The Tribunal shall, in case of an accident, apply the principle of no fault.

18, (/) Each application under sections 14 and 15 or an appeal under section 16 shall,
be made to the Tribunal in such form, contain such particulars, and, be accompanied by such
documents and such fees as may be prescribed.

(2) Without prejudice to the provisions contained in section 16, an application for
grant of relief or compensation or settlement of dispute may'be made to the Tribunal by—

(a) the person, who has sustained the injury; or
(b) the owner of the property to which the damage has been caused; or

(¢) where death has resulted from the environmental damage, by all or any of the
legal representatives of the deceased; or
{(d) any agent duly authorised by such person or owner of such property or all
or any of the legal representatives of the deceased, as the case may be; or
-~ {e) any person aggrieved, including any representative body or organisation; or

(H) the Central Government or a State Government or a Union territory
Administration or the Central Pollution Control Board or a State Pollution Control
Board or a Pollution Control Committee or _a local authority, or any environmental
authority constituted or established under the Environment (Protection) Act, 1986 or
any other law for the time being in force:

Provided that where all the legal representatives of the deceased have not joined
in any such application for compensation or relief or settlement of dispute, the
application shall be made on behalf of, or, for the benefit of all the legal representatives
of the deceased and the legal representatives who have not so joined shall be impleaded
as respondents to the application:

Provided further that the person, the owner, the legal representative, agent,
representative body or organisation shali not be entitled to make an application for
grant of relief or compensation or settlement of dispute if such person, the owner, the
legal representative, agent, representative body or organisation have preferred an
appeal under section 16. :

{(3) The application, or as the case may be, the appeal filed before the Tribunal under
this Act shall be dealt with by it as expeditiously as possible and endeavour shall be made by

it to dispose of the application, or, as the case may be, the appeal, finally within six months
from the date of filing of the application, or as the case may be, the appeal, after providing the

parties concerned an opportunity to be heard.
19, (/) The Tribunal shall not be bound by the procedure laid down by the Code of
Civil Procedure, 1908 but shall be guided by the principles of natural justice.
(2) Subject to the provisions of this Act, the Tribunal shall have power to regulate its
own procedure.
~ (3) The Tribunal shall also not be bound by the rules of evidence contained in the
Indian Evidence Act, 1872.

(4) The Tribunal shall have, for the purposes of discharging its functions under this
Act, the same powers as are vested in a civil court under the Code of Civil Procedure, 1908,

while trying a suit, in respect of the following matters, namely:—
(a) summoning and enforcing the attendance of any person and examining him

on oath;

29 of 1986.

5 of 1908,

1 of 1872,

3 of 1908.
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(b) requiring the discovery and production of documents;

(c) receiving evidence on affidavits;

(d) subject to the provisions of sections 123 and 124 of the Indian Evidence
Act, 1872, requisitioning any public record or document or copy of such record or
document from any office;

(e) issuing commissions for the examination of witnesses or documents:

(/) reviewing its decision;

(g) dismissing an application for default or deciding it ex parte;

(h) setting aside any order of dismissal of any application for default or any
order passed by it ex parte;

(i) pass an interim order (including granting an injunction or stay) after
providing the parties concerned an opportunity to be heard, on any application made
or appeal filed under this Act;

(/) pass an order requiring any person to cease and desist from committing or
causing any violation of any enactment specified in Schedule [;

(k) any other matter which may be prescribed.
(5) All proceedings before the Tribunal shall be deemed to be the judicial proceedings

within the meaning of sections 193, 219 and 228 for the purposes of section 196 of the Indian
Penal Code and the Tribunai shall be deemed to be a civil court for the purposes of

section 195 and Chapter XX VI of the Code of Criminal Procedure, 1973,
20, The Tribunal shall, while passing any order or decisitn or award, apply the principles
of sustainable development, the precautionary principle and the polluter pays principle.

21. The decision of the Tribuna! by majority of Members shall be binding:

Provided that if there is a difference of opinion among the Members hearing an
application or appeal, and the opinion is equally divided, the Chairperson shall hear (if he
has not heard earlier such application or appeal) such application or appeal and decide:

Provided further that where the Chairperson himself has heard such application or
appeal alongwith other Members of the Tribunal, and if there is a difference of opinion

" among the Members in such cases and the opinion is equally devided, he shall refer the

matter to other Members of the Tribunal who shall hear such application or appeal and
decide.

22. Any person aggrieved by any award, decision or order of the Tribunal, may, filean
appeal to the Supreme Court, within ninety days from the date of communication of the
award, decision or order of the Tribunal, to him, on any one or more of the grounds specified
in section 100 of the Code of Civil Procedure, 1908; )

Provided that the Supreme Court may entertain any appeal after the expiry of
ninety days, if it is satisfied that the appellant was prevented by sufficient cause from

preferring the appeal. .
23. (1) While disposing of an application or an appeal under this Act, the Tribunal
shall have power to make such order as to costs, as it may consider necessary.

(2) Where the Tribunal holds that a claim is not maintainable, or is false or vexatious,
and such claim is disatlowed, in whole or in part, the Tribunal may, if it so thinks fit, after
recording its reasons for holding such claim to be false or vexatious, make an order to award
costs, including lost benefits due to any interim injunction. '

24. (J) Where any amount by way of compensation or relief is ordered to be paid

under any award or order made by the Tribunal on the ground of any damage to environment,
1 be remitted to the authority specified under sub-section (3) of section 7A

that amount shal
of the Public Liability Insurance Act, 1991 for being credited to the Environmental Relief

Fund established under that section.
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(2) The amount of compensation or relief credited to the Environmental Relief Fund
under sub-section (/), may, notwithstanding anything contained in the Pubjic Liability
Insurance Act, 1991, be utilised by such persons or authority, in such manner and for such
purposes relating to environment, as may be prescribed.

. 25.(J) Anaward ororder or decision of the Tribunal under this Act shall be executable
by the Tribunal as a decree of a civil court, and for this purpose, the Tribunal shall have all
the powers of a civil court,

(2) Notwithstanding anything contained in sub-section (), the Tribunal may transmit
any order or award made by it to a civil court having local jurisdiction and such civil court
shall execute the order or award as if it were a decree made by that court.

(3) Where the person responsible, for death of, or injury to any person or damage to
any property and environment, against whom the award or order is made by the Tribunal,
fails to make the payment or deposit the amount as directed by the Tribunal within the period
so specified in the award or order, such amount, without prejudice to the filing of complaint
for prosecution for an offence under this Act or any other law for the time being in force, shall
be recoverable from the aforesaid person as arrears of land revenue or of public demand.

CHAPTERIV
PENALTY

26. (1) Whoever, fails to comply with any order or award or decision of the Tribunal
under this Act, he shall be punishable with imprisonment for a term which may extend to
three years, or with fine which may extend to ten crore rupees, or with both and in case the
failure or contravention continues, with additional fine which may extend to twenty-five
thousand rupees for every day during which such failure or contravention continues after
conviction for the first such failure or contravention:

Provided that in case a company fails to comply with any order or award or a decision
of the Tribunal under this Act, such company shall be punishable with fine which may

extend to twenty-five crore rupees, and in case the failure or contravention continues, with .

additional fine which may extend to one lakh rupees for every day during which such failure
or contravention continues after conviction for the first such failure or confravention.

(2) Notwithstanding anything contained in the Code of Criminal Procedure, 1'973,
every offence under this Act shall be deemed to be non-cognizable within the meaning of the

said Code.

27. (1) Where any offence under this Act has been committed by a company, every
person who, at the time the offence was committed, was directly in charge of, and was
responsible to the company for the conduct of the business of the company, as well as the
company, shall be deemed to be guilty of the offence and shall be liable to be proceeded
against and punished accordingly:

Provided that nothing contained in this sub-section shall render any such person
liable to any punishment provided in this Act, if he proves that the offence was committed
without his knowledge or that he had exercised ali due diligence to prevent the commission
of such offence. '

(2) Notwithstanding anything contained in sub-section (1), where an offence under
this Act has been committed by the company and it is proved that the offence has been
committed with the consent or connivance of| or is attributable to any neglect on the part of,
any director, manager, secretary or other officer of the company, such director, manager,
secretary or other officer shall also be deemed to be guilty of that offence and shall be liable
to be proceeded against and punished accordingly.

Explanation.— For the purposes of this section,—
(a) “company” means any body corporate and includes a firm or other association

of individuals; and
' (b) “director” in relation to a firm means a partner in the firm.

6 of 199].

2 of 1974.
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28. (/) Where any Department of the Government fails to comply with any order or
award or decision of the Tribunal under this Act, the Head of the Department shail be deemed
to be guilty of such failure and shall be liable to be proceeded against for having committed
an offence under this Act and punished accordingly:

Provided that nothing contained in this section shall render such Head ofthe Department
liable to any punishment if he proves that the offence was committed without his knowledge
or that he exercised ail due diligence to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section {7), where an offence under
this Act has been committed by a Department of the Government and it is proved that the
offence has been committed with the consent or connivance of, or is aftributable to any
neglect on the part of any officer, other than the Head of the Department, such officer shall
also be deemed to be guilty of that offence and shall be liable to be proceeded against and
punished accordingly. ;

CHAPTER YV

MISCELLANEQUS

29. (1) With effect from the date of establishment of the Tribunal under this Act, no
civil court shall have jurisdiction to entertain any appeal in respect of any matter, which the
Tribunal is empowered to determine under its appeliate jurisdiction,

(2) No civil court shall have jurisdiction to settle dispute or entertain any question
relating to any claim for granting any relief or compensation or restitution of property damaged
or environment damaged which may be adjudicated upon by the Tribunal, and no injunction
in respect of any action taken or to be taken by or before the Tribunal in respect of the
settlement of such dispute or any such claim for granting any relief or compensation or
restitution of property damaged or environment damaged shall be granted by the civil court.

30. (7) No court shall take cognizance of any offence under this Act except on a
complaint made by—
() the Central Government or any authority or officer authorised in this behalf
by that Government; or
() any person who has given notice of not less than sixty days in such manner
as may be prescribed, of the alleged offence and of his intention to make a complaint,
to the Central Government or the authority or officer authorised as aforesaid.
(2) No court inferior to that of a Metropolitan Magistrate or, a Judicial Magistrate of
the first class shall try any offence punishable under this Act.
31. The Chairperson, the Judicial and Expert Members, officers and other employees
of the Tribunal shall be deemed to be public servants within the meaning of section 21 of the
Indian Penal Code.

32. (1) No suit or other legal proceeding shall lie against the employees of the Central
Government or a State Government or any statutory authority, for anything which is in good
faith done or intended to be done in pursuance of this Act or any rule or order made thereunder.

(2) No suit, prosecution or other legal proceeding shall lie against the Chairperson or,
Judicial Member or Expert Member of the Tribunal or any other person authorised by the
Chairperson or Judicial Member or the Expert Member for anything which is in good faith
done or intended to be done in pursuance of this Act or any rule or order made thereunder.

33. The provisions of this Act, shall have effect notwithstanding anything inconsistent
contained in any other law for the time being in force or in any instrument having effect by
virtue of any law other than this Act.

34. () The Central Government may, by notification, amend the Schedule [ by including
therein any other Act, enacted by Parliament having regard to the objective of environmental
protection and conservation of natural resources, or omitting thersfrom any Act already
specified therein and on the date of publication of such notification, such Act shall be

deetned to be included in or, as the case may be, omitted from the Schedule .
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(2) A copy of every notification proposed to be issued under sub-section {/), shall be
laid in draft before each House of Parliament, while it is in session, for a total period of thirty
days which may be comprised in one session or in two or more successive sessions, and if,
before the expiry of the session immediately following the session or the successive sessions
aforesaid, both Houses agree in disapproving the issue of the notification or both Houses
agree in making any modification in the notification, the notification shall not be issued or, as
the case may be, shall be issued only in such modified form as may be agreed upon by both
the Houses.

" 35.(/) The Central Government may, by notification in the Official Gazette, make rules
forcarrying out the provisions of this Act.

_ (2) In particular, and without prejudice to the generality of the foregoing power, such
rules may provide for all or any of the following matters, namely:—

_ (a) rules as to the persons who shall be entitled to appear before the Tribunal

under clause ¢) of sub-section (4) of section 4;

(b) the procedure for hearing applications and appeals and other matters
pertaining to the applications and appeals under clause (&) of sub-section (4) of
section 4, _

{c) the minimum number of members who shall hear the applications and appeals
in respect of any class or classes of applications and appeals under clause (¢} of sub-
section {4) of section 4;

(d) the transfer of cases by the Chairperson from one place of sitting (including

“ the ordinary place of sitting) to other place of sitting;

(¢) the selection committee and the manner of appointment of the J udicial Member
and Expert Member of the Tribunal under sub-section {(3) of section 6;

(/) the salaries and allowances payable to, and other terms and conditions of
service (including pension, gratuity and other retirement benefits) of, the Chairperson,
Judicial Member and Expert Member of the Tribunal under section 9;

(g) the procedure for inquiry of the charges against the Chairperson or Judicial
Member of the Tribuna! under sub-section (4) of section 10;

(%) the recruitment of officers and other employees of the Tribunal under sub-
section (2) of section 12; and the salaries and allowances and other conditions of
service of the officers and other employees of the Tribunal under sub-section (#) of
that section;

(i) the financial and administrative powers to be exercised by the Chairperson of
the Tribunal under section 13;

(j) the form of application or appeal, the particulars which it shall contain and the
documents to be accompanied by and the fees payable under sub-section (/) of
section 18;

(k) any such matter in respect of which the Tribunal shall have powers of a civil
court under clause (k) of sub-section (4) of section 19;

(D the manner and the purposes for which the amount of compensation or relief
credited to the Environment Relicf Fund shall be utilised under sub-section (2) of
section 24;

(m) the manner of giving notice to make a complaint under clause (b) of sub-
section (/) of section 30;

(n) any other matter which is required to be, or may be, specified by rules or in
respect of which provision is to be made by rules.

(3) Every rule made under this Act by the Central Government shall be laid, as soon as
may be after it is made, before each House of Parliament, while it is in session, for a total
period of thirty days which may be comprised in one session or in two or more successive
sessions, and if, before the expiry of the session immediately following the session or the
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successive sessions aforesaid, both Houses agree in making any modification in the rule or
both Houses agree that the rule should not be made, the rule shall thereafter have effect only
in such modified form or be of no effiect, as the case may be; so, however, that any such
modification or annulment shall be without prejudice to the validity of anything previously

done under that rule.

36. The enactments specified in the Schedule III to this Act shall be amended in the
manner specified therein and such amendments shall take effect on the date of establishment
of the Tribunal. '

37. (1) If any difficulty arises in giving effect to the provisions of this Act, the Central
Government, may, by order published in the Official Gazette, maké 3such provisions, not
inconsistent with the provisions of this Act as may appear to it to be necessary for removing
the difficulty: ' .

Provided that no such order shall be made after the expiry of a period oftwo years from
the commencement of this Act. ‘ N\

{2) Every order made under this section shall be laid, as soon as may be after it is made,
before each House of Parliament.

38. (/) The National Environment Tribunal Act, 1995 and the National Environment
Appellate Authority Act, 1997 are hereby repealed (hereinafter referred to as the repealed
Act).

(2) Notwithstanding such repeal, anything done or any action taken under the said
Acts shall be deemed to have been done or taken under the corresponding provisions of this
Act.

(3) The National Environment Appeilate Authority established under sub-section (/)
of section 3 of the National Environment Appellate Authority Act, 1997, shall, on the
establishment of the National Green Tribunal under the National Green Tribunal Act, 2010,

stand dissolved.

.(4) On the dissolution of the National Environment Appellate Authority established
under sub-section (J) of section 3 of the National Environment Appellate Authority
Act, 1997, the persons appointed as the Chairperson, Vice-chairperson and every other
person appointed as Member of the said National Environment Appellate Authority and
holding office as such immediately before the establishment of the National Green Tribunal
under the National Green Tribunal Act, 2010, shall vacate their respective offices and no

- such Chairperson, Vice-chairperson and every other person appointed as Member shall be

entitled to claim any compensation for the premature termination of the term of his office
or of any contract of service.

(5) All cases pending before the National Environment Appellate Authority established
under sub-section (/) of section 3 of the National Environment Appeilate Authority
Act, 1997 on or before the establishment of the National Green Tribunal under the National
Green Tribunal Act, 2010, shall, on such establishment, stand transferred to the said
National Green Tribunal and the National Green Tribunal shall dispose of such cases as if

they were cases filed under that Act. o

{6) The officers or other employees who have been, immediately before the dissolution
of the National Environment Appellate Authority appointed on deputation basis to the
National Environment Appellate Authority, shall, on such dissolution, stand reverted to their

parent cadre, Ministry or Department, as the case may be. .

(7) On the dissolution ofthe National Environment Appellate Authority, the officers
and other employees appointed on contract basis under the National Environment Appellate
Authority and holding office as such immediately before such dissolution, shall vacate their
respective offices and such officers and other employees shall be entitled to claim
compensation for three months’ pay and allowances or pay and allowances for the
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remaining period of service, whichever is less, for the premature termination of term of their
office under their contract of service.

(8) The mention of the particular matters referred to in sub-sections (2) to (7) shall not
be held to prejudice or affect the general application of section 6 of the General Clauses

Act, 1897 with regard to the effect of repeal.

10 of 1897.
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SCHEDULE I
[See sections 14(1), 15(1), 17{I)(a), 17(2), 19(4) (/) and 34(7)]
. The Water (Prevention and Control of Pollution) Act, 1974;
The Water (Prevention and Control of Pollution) Cess Act, 1977,
The Forest (Conservation) Act, 1980;
The Air (Prevention and Control of Pollution) Act, 1981;
The Environment {Protection) Act, 1986;
The Public Liability Insurance Act, 1991;" _
The Biological Diversity Act,2002. - \
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SCHEDULE I
[See sections 15(4) and 17(N]

HEADS UNDER WHICH COMPENSATION OR RELIEF FOR DAMAGE MAY BE CLAIMED

Death;
Permanent, temporary, total or partial disability or other injury or sickness;

‘Loss of wages due to total or partial disability or permanent or temporary disability;

Medical expenses incurred for treatment of injuries or sickness;

Damages to private property;

Expenses incurred by the Government or any local authority in providing relief, aid
and rehabilitation to the affected persons; -

Expenses incurred by the Government for any administrative or legal action or to

‘cope with any harm or damage, including compensation for environmental

degradation and restoration of the quality of environment;

Loss to the Government or local authority arising out of, or connected with, the
activity causing any damage;

Claims on account of any harm, damage or destruction to the fauna including milch
and draught animals and aquatic fauna,

Claims on account of any harm, damage or destruction to flora including aquatic
flora, crops, vegetables, trees and orchards;

Claims including cost of restoration ont account of any harm or damage to
environment including poliution of soil, air, water, land and eco-systems;

Loss and destruction of any property other than private property;

Loss of business or employment or both;

Any other claim arising out of, or connected with, any activity of handling of
hazardous substance.
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SCHEDULE II
(See section 36)

AMENDMENT TO CERTAIN ENACTMENTS
e PART1
AMENDMENT TO THE WATER (PREVENTION AND CoNTROL OF PoLLUTION) AcT, 1974
(6 0F 1974)

After section 33 A, the following section shall be inserted, namely:—

“33B. Any person aggrieved by,—

(a) an order or decision of the appellate authority under section 28,
made on or after the commencement of the National Green Tribunal Act, 2010; or

(&) an order passed by the State Government under section 29, on or after
the commencement of the National Green Tribunal Act, 2010; or
“(c) directions issued under section 33A by a Board, on or after the
comntencement of the National Green Tribunal Act, 2010,

may file an appeal to the National Green Tribunal established under section 3 of the
National Green Tribunal Act, 2010, in accordance with the provisions of that Act.”.

PARTII

AMENDMENTS TO THE WATER (PREVENTION AND CONTROL OF PoLLuTioN) CESS Acy, 1977

(36 0F 1977)

1. In section 13, in sub-section (4), for the words “shall be final”, the words, figures and
letters “shall, if no appeal has been filed under section 13A, be final” shall be substituted.

2. After section 13, the following section shall be inserted, namely:—

“I3A. Any person aggrieved, by an order or decision of the appellate authority
made under section 13, on or after the commencement of the National Green Tribunal
Act, 2010, may file an appeal to the National Green Tribunal established under section 3
of the National Green Tribunal Act, 2010, in accordance with the provisions of that
Act.”,

PARTIII

AMENDMENT T0 THE FOREST (CoNSERVATION) AcT, 1980
{69 or 1980)

After section 2, the following section shall be inserted, namely:—

“2A. Any person aggrieved, by an order or decision of the State Government or
ather authority made under section 2, on or after the commencement of the National
Green Tribunal Act, 2010, may file an appeal to the National Green Tribunal established
under section 3 of the National Green Tribunal Act, 2010, in accordance with the

provisions of that Act.”,
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PARTIV
AMENDMENT TO THE AIR (PREVENTION AND CONTROL OF PoLLuTioN) AcT, 1981
(14 or 1981)

After section 31 A, the following section shall be inserted, namely:—

“31B. Any person aggrieved by an order or decision of the Appellate Authority
under section 31, made on or afier the commencement of the National Green Tribunal
Act, 2010, may file an appeal to the National Green Tribunal established under section 3
of the Nationa! Green Tribunal Act, 2010, in accordance with the provisions of that

Act.”, o
PARTV v

AMENDMENT TO THE ENVIRONMENT (PROTECTION) ACT, 1986
(29 0r 1986)

. After section 5, the following section shall be inserted, namely:—

“SA. Any person aggrieved by any directions issued under section 5, on or after
the commencement of the National Green Tribunal Act, 2010, may file an appeal to the
National Green Tribunal established under section 3 of the National Green Tribunal
Act, 2010, in accordance with the provisions of that Act.”,

PART VI
AMENDMENTS TO THE BroLogicaL DiversiTy AcT, 2002
(18 0r2003)

1. In section 52, after the proviso, the following provisos shall be inserted, namely:—

“Provided further that nothing contained in this section shail apply on and from
the commencement of the National Green Tribunal Act, 2010:

Provided also that any appeal pending before the High Court, before the
commencement of the National Green Tribunal Act, 2010, shall continue to be heard
and disposed of by the High Court as if the National Green Tribunal had not been
established under section 3 ofthe National Green Tribunal Act, 2010.”.

2. After section 52, the following section shall be inserted, namely:—

“52A. Any person aggrieved by any determination of benefit sharing or order of
the National Biodiversity Authority or a State Biodiversity Board under this Act, on or
after the commencement of the National Green Tribunal Act, 2010, may file an appeal to
the National Green Tribunal established under section 3 of the National Green Tribunal
Act, 2010, in accordance with the provisions of that Act.”.

V. K. BHASIN,
Secy. to the Govt. of India.
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 26th November, 2010

G.5.R. 927(E)—In exercise of the powers conferred
by clauses (e}, (f) and (g) of (2) of Section 35 of the National
Green Tribunal Act, 2010 (19 of 2019), the Central
Govemment hereby makes the following rutes, namely :——

CHAFTERI
PRELIMINARY

1. Short title and commencement.—{1) Thesemules
may be called the National Green Tribunal (Manner of
Appointment of Judicial and Expert Members, Salaries,
Allowances and ather Terms and Conditions of Service of
Chairperson and other Members and Procedure for Inquiry)
Rules, 2010. :

(2) These mles shall come into force on the date
of their publication in the Official Gazette.
2. Definitions .—{1) In these rules, unless the context
otherwise requires,—
(a) “Act” means the National Green Tribunal
Act, 2010(190£2010);
(b) “Section” means a Section of the Act;
{c) “Tribunal” means the National Green Tribunal
established under Section 3 of the Act.

(2) The words and expression used and not defmed
in these ruies, but defined in the Act shall have the same
meanings respectively assigned to them in the Act,

LW56% Gﬂ\o -~

CHAPTER It

MANNER OF APPOINTMENT OF JUDICIAL

3, Selection Committee—The Judicial Members
and Expert Membzrs of the Tribunal shall be appointed by
the Central Government on the recommendation of a
Sefection Committee comypyising of the following, namely ;=

(@) Sitting ndpeofibe Supreme  Chairperson;
Court to be nominated by the
Chief Justice of India in consul-
tation with the Minister of Law
and Justice

(b) Chairperson of the Tribunal

{c) Secretary to the Government
of India in the Minisory of
Environment and Forests

{d) Director, Indian Institute
of Technology, Kanput

(¢} Director, [ndian Institute of
Management, Ahmadabad

(f) President, Centre for Policy
Research, New Dethi

4. Method of recruitment.—The method of
recruitment of the Expert Member shall be by direct
recruitment on Contract basis ;

Provided that any person in the service in the
Govemment or Autonomous bodies or Statutory bodies
or Universities may opt for appoiniment either by direct
recruitment or on deputation basis :

Provided further that no person shall be appointed
on deputation, unless he holds an analogous posts on

regular basis or a post which is one level below that of
analogous post.

Member;
Member,

Member;

Member;

Member,

8. Procedure for inviting and processing of
applications.—(1) The Central Government shall invite
application for the appointment of Judicial Members and
Expert Members from the persons having qualifications
specified uader Section 5 through an advertisement
published on all India basis :

(2) The Chairperson or a Member of the Selection
Committee may nominate an eligible candidate of national
or intemational repute to the Central Government.

(3) The applications or nominations received under
sub-rule (1) or sub-rule (2), as the case may be, shall be
screened and shortlisted, if necessary, by the Central
Govemment.

(4) The Screening Comumittee while screening the
applications shall ensure that the persons shortlisted for
interview possess higher qualifications and experience as
specified under Section 5 of the Act,

(5) The shortlisted candidates shall be called to
appear before the Selection Committee for interview.
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6. Declaration of financial or other interest.—Every
person, on his appointment as the Chairperson or the
Judicial Member or the Expert Member, as the case may be,
shall give a declaration in Form appended to theserules, w
the satisfaction of the Central Govemnment, that he does
not have any such financial or other interests as is likety to
affect prejudicially his functions as such Chairperson
or the Judicial Member or the Expert Member, as the case
may be.

CHAPTER I
SALARIES, ALLOWANCES AND CONDITIONS

OFSERVICE OF CHAIRPERSON, JUDICIAL
MEMBERS AND EXPERT MEMBERS

7. Salary and allowances.—(1) (a) The Chairperson
shall be entitled to a mosstlily salary and to such allowances
as are admissible to a siiting judge of the Supreme Court;

{b) the Judicial Member shall be entitled to a
monthly salary and to such allowances as are
admissible to a sitting judge of a High Court;
and

(©) the Expert Member shall be entitled to a

monthly salary and to such allowances as are
admissible to a Secretary to the Govermnment
of India ;
Provided that in case a person appointed as
the Chairperson or a Member, as the case may
be, is in receipt of any pension, the pay of
such person shall be reduced by the gross
amount of pension drawn by him :

Provided further that the Chairperson or a
Membex, as the case may be, shall be entitled
to draw allowances on the original basic pay
before such fixation of pay.

(2) Deputation from parent service on
appointment.— An Expert Member who on the date ofhis
appointment to the Tribunal, was in service under the
Central Government or a State Government, can opt for
appointment either by direct recruitment or on deputation
basis and in the case of a sitting Judge of the Supreme
Court or a High Court who is appointed as the Chairperson
or the Judicial Member, as the case may be, his service in
the Tribunal shall be treated as actual service within the
meaning of sub-clause (i) of clanse(b) of paragraph 11 of
Part D of the Second Schedule to the Constitution.

8. Leave— (1) A person, on appointment in the
Tribunal as a Chairperson, a Judicial Member and an Expert
Member shall be entitled 1o Eeave as follows :

() camed leave at the rate of fifteen days for every
completed calendar vear of service;

{ii} balf pay leave on medical centificate or on
private affairs at the rate of twenty days in
respect of each completed year of service and
the leave salary for half pay leave shall be
oquivalent to half of the leave salary admissible
during the eamed leave;

(i) leave on half pay can be commuted to full pay
leave at the discretion of the Chairperson or
Judicial Member or Expert Member, as the case
may be, provided it is taken on medical
grounds and is supported by a medical
certificate from the competent medical
authority; :

(iv) extraordinary leave without pay and
allowances upto a maximum period of one
hundred eighty days in one term of office,

(2) If the Chairperson or a Judicial Member or an
Expert Member, as the case miay be, is unable to enjoy full
vacation on account of his occupation with the Tribunal,
he sl be entitled to add the unenjoyed period of vacation
to the leave account.

Explanation—For the purpose of this sub-rule
“vacation™ means vacation of thirty days in eéach calendar
year observed by the Tribunal,

(3) On the expiry of the term of his office in the
Tribunal, theChairperson or a Judicial Member or an Expert
Member, as the case may be, shall be entitled to receive
cash equivalent of leave salary in respect of the eamed
leave standing to his credit, subject to the condition that
the maximum of leave encashed under this sub-rule shall
not in any case exceed three hundred days.

(4) The Charperson or a Judicial Member or an Expert:
Membser, as the case may be, shall be enttled to receive the
deamess allowance as adntissible on the leave salary under
sub-rule (2) atthe rates  in force on the date of the
relinquishment of the office in the Tribunal.

{5) Leave sanctioning authority.—The Chaimperson
shall be the authority competent to sanctioning leave to a
Judicial Member or an Expert Member and the President
shall be the authority competent to sanction leave 1o the
Chairperson.

9. Pension, Gratuity or Provident fund.—(1) In case

2 serving judge of the Supreme Court or a High Courtor a

person in the service of the Government is appointed to
the post of the Chairperson or Judicial Member or an Expert
Member, as the case may be, the service rendered in the
Tribunal shall count for pension, 1o be drawn in accordance
with the tules of the service to which he belongs, and he
shall also be govemed by the provisions of the General
Provident Fund (Central Services) Rules, 1960.

(2) In all other cases, the Member shall be govemed
by the provision of the Contributory provident Fund
(India) Rules, 1962.

(3) Additional pension and gratuity shall not be
admissible for service rendered in the Tribunal,

10, Travelling Allowance.—(1) The Chairperson,
while on tour as on transfer (including the journey
undertaken to join the Tribunal or on the expiry of his term
with the Trbunal to proceed to his home town) shall be
entitled to the travelling allowances, daily allowance,
transpontation of personal ¢ffects and other similar matters
at the same scales and the same rates as admissible to a
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Judge of the Supreme Court under the relevant rules
goveming travelling allowances.

(2) The Judicial Member while on tour as on transfer
(including the journey undertaken to join the Tribunal or
on the expiry of his teym with the Tribunal to proceed to his
home town) shall be entitted to the ravelling allowances,
daily allowance, transportation of personal effects and
other similar matters at the same scales and the same rates
as admissible to a Judge of the High Court under the
relevant rules governing travelling allowances,

(3) The Expert Member while on tour as on transfer
(including the joumey undertaken 1o join the Tribunal or
on the expiry of his term with the Tribunal to proceed to his
home town) shall be entitled to the travelling allowances,
daily allowance, transportation of pessonal effects and
other similar matters at the same scales and the same rates
as admissible for an officer of Group ‘A’ service of the
Ceniral Government under the relevant rules goveming
travelling allowances.

11. Leave Travel Concession.—The Chairperson, a
Judicial Members and an Expert Member shall be entitled to
leave travel concession at the same rate, and at the same
scales and on the same conditions as are admissible to a
Group ‘A’ officer of the Central Government drawing an

equivalent pay.

12. Accommodation.—The Chairperson, a Judicial
Member and an Expert Member shall have the option of
claiming house rent allowance at the rate of thirty per cent
of the basic pay drawn :

Provided that he shall not be eligible for house rent
allowance in case he is declared eligible for General Pool
Residential Accommeodation in Delhi and occupy such a
Government accommodation allotted to him,

13. Facility of conveyance.—The Chairperson, a
Judicial Member and an Expert Member shall be entitled to
the facility of staff car for journeys for official and private
purposes in accordance with the Staff Car Rules of the
Government of India.

14. Facilities for medical treatment.—The
Chairperson, a ixticial Member and an Expert Member shall
be entitled to medical treatment and hospital facilities as
provided in the Coniributory Health Service Scheme Rules,
1954 and in places where the Central Health Services
Scheme is not in operation, the Chairperson, a Judicial
Member and an Expert Member shall be entitled to the
facilities as provided in the Central Services (Medical
Attendance) Rules, 1944.

15. Telephone facility, official meetings and
entertainment expenses.—The Chairperson and a Judicial
Member and an Expert Member shall be eligible for
telephone facilities, official meetings and entertainment
expenses as admissible to a Group ‘A’ officer of the Central
Govenment drawing an equivaient pay.

16. Conditions of service of sitting Judge of
Supreme Court or a Judge of a High Court appointed
as Chairperson or Judicial Member.—Notwithstanding
anything contained in these mlés, where a sitting judge of
the Supreme Court or a Chief Justice of a High Court is
appointed as the Chairperson or a Judicial Member of the
Tribunal, as the case may be, the service conditions as
contained in the Supreme Court fudges (Conditions of
Service) Act, 1958 or the High Count Judges (Conditions of
Service) Act, 1954, as the case may be, and the rules made
thereander shall apply to him.

17, Powers to relax rules.~—The Central Government
shall have power to relax the provisions of this chapter in

- respect of any class or categories of persons.

18. Residuary provisions.—Matter refating to the
terms and conditions of service of the Chairperson ot a
Member, s the case may be, with respect o which no
express provision has been made under these rules, shall
be referred by the Tribunal to the Central Government for
its decision,
CHAPTER IV

PROCEDURE FOR INQUIRY OF CHARGES
AGAINST A CHAIRPERSON OR A JUDICIAL
MEMBER OR AN EXFERTMEMBER
OF TRIBUNAL UNDER SUB-SECTIONS (4)
AND(5)OFSECTION 10

19. Institution of inquiry.—The Central Government
shall institute an inquiry of the charges against the
Chairperson or 2 Judicial Metber or an Expert Member of
the Tobunal under Sub-section (4) or Sub-section (5) of
Section 10 of the Act on receipt of written complaint,

20. Committee for investigation of complaints ,—
(1) If a written complaint alleging any definite charge of
mishehaviour ot incapacity to perform the fimctions of the
office in respect of the chairperson or a Fudicial Member or
an Expert Member is received by the Central Government,
it shall make a preliminary scrutiny of such complaint.

(2}, on preliminary scrutiny, the Central Govermment
considers it necessary to investigate into the allegation, it
shall place the complaint together with supporting material
as may be available, before a Commitiee consisting of the
following officers to investigate into the charges made in
the complaint, namely :—

iy Cabinet Secretary ~Chairperscn

(i) Secretary, Ministry of —Member
Environment and Forests

(i) Secretary, Department of —Member

Legal Affairs, Ministy of
Law and Justice
{3) The Committee shall devise its own procedure
and method of investigation which may include recording
of evidence of the complainant and coflection of material
evidence relevant to the inquiry which may be conducted
by a Judge of the Supreme Court under these nules,
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{4) The Commiittee shall submit its findings to:the
President as early as possible within a period that may be
specified by the President in this behalf,

21, Judge to conduct inguiry.—{(i} If on thereceipt
of the findings of the Committee, the President is of the
opinion that there are reasonable grounds for making an
inquiry into the truth of any imputation of misbehaviour of
incapacity of the chairperson or a Judicial or an Expert
Member, he shall make a reference o the Chief Justice of
India requesting him to nominate a Judge of the Supreme
Court to conduct the inquiry,

(2) The President shall, by-order, appoint the Judge
of the Supreme Court nominated by the Chief Justice of
India for the purpose of conducting the inquiry.

(3) Notice of appointment of a Judge under sub- rule
{2) shall be givendo the Member concemed,

(4) The President shall forward to the Judge a copy
of —

{i) the articles of charges against the Member
concerned or the statement of imputations;

{it) the statement of witnesses, if any; and

{iii) material documents relevant to the inquiry,

(5) The Judge appointed under sub-rule (2) shall
complete the inquiry within such time or further time as
may be specified by the President,

(6} The Member concerned shall be given a
reasonable opportumity of presenting a written statement
of defence within such time as may be specified in thig
behalf by the Judge,

(7) Where it is alieged that the Member concerned is
unable to discharge the duties of his office efficiently due
1o any physical or mental incapacity and the allegation is
denied, the Judge may arrange for the medical examination
of the Member by such Medical Board as may be appointed
for the purpose by the President and the Member
concemed shall submit himself to such medical examination
within the time specified in this behalf by the Judge.

(8) The Medical Board shall undertake such medical
examination of the Member as may be considered necessary
and submil a report to the Judge stating therein whether
the incapacity is such as to render the Member unfit to
continue in office,

(% I( the Member refuses to undergo such medical
examination as considered neccssary by the Medical Boand,
the Board shall submit a report to the Judge stating therein
the examination which the Member has refused to undergo,
and the Judge may, on receipt of such report, presume that
the Member suffers from such physical or mental incapacity
a5 is alleged against the Member,

(10) The Judge may, after considering the written
slatement of the Member and the Medical Report, if any,
amend the charges referred to in clause (i) of sub-mule (4)
and in such a case, the Member shall be given a reasonable
opportunity of presenting a fresh written statement of
defence.

(11) The Central Govemment shall appoint its officer
or an advocate to present the case against the Member,

(12) Where the Central Government has appointel
an advocate to present its case before the Judge, the
Member concemed shall also be allowed w present his
case by an advocate chosen by him,

22. Application of the Departmental Inquiries
(Enforcement of Witness and Production of Documents)
Act, 1972, to inquiries under these rules.—The provisions
of the Departmental Inguiries (Enforcement of Wiluess and
Production of Documents) Act, 1972 (18 of 1972), shall
apply to the inquiries made under these rules as they apply
to departmental inquiries.

23. Powers of Judge.—The Judge shall not be bound
by the procedure laid down in the Code of Civil Procedure,
1508 (5 of 1908), but shall be guided by the principles of
natural justice and shal! have power to regulate his own
procedure including the fixing of piaces and times of his
inquiry,

24, Suspension of Judicial Member.— Notwithstanding
anything contained in rule 6 and without prejudice to any
action being taken in accordance with the said rule, the
President, keeping in view the gravity of charges, may
suspend the Judicial Member of the Tribunal against whom
a reference has been made to the Supreme Court.

25. Subsistence Allowance.—The payment of
subsistence allowance to a8 Member under suspension shall
be regulated in accordance with the rules and orders for
the time being applicable to a Secretary 10 the Govemment
of India.

26. Inquiry Report.—After the conclusion of the
investigation, the Judge shall submit his report to the
President stating therein his findings and the reasons
thereof on each of the articles of charges separately with
such observations on the whole case as he thinks fit,

FORM
(See rule §)
Declaration against acquisition of any adversc financial
or other interest
| IO , having been appointed as the

Chaupe:‘mm'}udlcm]/Expm Member (cross out portion not
applicable) of the National Green Tribunal, do solemnly
affirm and declare that T do not have, nor shall have in
future any financial or other intcrest which is likely to affect
rrejudicially my fanctioning as the Chairperson/Judicial/
Expert Member (cross out portion not applicable) of the
National Green Tribunal.

Dated : (Name of the Chairperson/Judicial Expert
Place Member) National Green Tribunal

[F.No.17 {1)/2010-PL]
Dr. RAJNEESH DUBE, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapnn, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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* MINISTRY OF ENVIRONMENT AND FORESTS
| - NOTIFICATION -~~~
s LY e New Delhi, the 11th July, 2012

S.R.
sub-section (3) of Sec )
the following rules to amend the National Green Tribunal (Manner of Appointment of Judicial and Expert Members, Salaries,

Allowances and other Terms and Conditions of Service of Chairperson and other Mémbers and Procedure for Inquiry)

RuJés};O 10,

Members, Salaries, Allowances and other Terms and Conditions of Service of Chairperson and other Members an
* for Inquiry) (Amendment) Rules, 2012°, - : A - 5 B )

2. They shall come into force on the date o'f their publication in the Official (.Sazqneﬂ."” i

3. Forrul onal '
Allowances and other Terms and Conditions of Servicé of Chairperson and other Members Rules, 2010 (heréinafter referred
to as the said rules), the following rule shall be substituted, namely ;— ‘ ‘ ' "

“(3) Selection Committee.—~T_he  Judicial Members and Ekpert Members of ﬂ;e:frfibunal shall be appointed by 'the
Central Government on the recommendation of aSelection Committee comprising the following, namely st

‘(@) Sitting Judge of the Supreme Court to be nominated by the Chief Justice of India in consultation with the

Minister for Law and Juéti_ce——Chairpers_om . :
. (b) Chairperson of the Tribunal—Member: -
(c) Director, Indian Institute of Technology, (By _rétation)——Member;

i
() An expert in Forésts Policy to be nominated by the Minister for Environment and 'quqst_s—-Mpmbcr;
(f)  Secretary to the Government of India in the Ministry of Environment and F orests—Mcmbcr-Secr'etax}_'”. .

4. Inrule 5 of the said rules, in sub-rule (3), for the words ¢
“by acommittee comprising ; e R -
() Additional Secretary, Ministry of Environmentand Forests, to be nominated By the Minister for Environnent

and Forests, 15 it e '

(i) An oﬂ"u’:er not below the level of Additional Director General of Forests, to be nominafeq by the Minister for

Environment and Forests, and

(i) Joint Secretary, dealing with the subject,matter. in the Ministry of‘En\;ironment and Fdrests to be nominz}ted'

by the Secretary, who shall be the Member-Convenor” shall be substituted.
5. Fortule 6 of the said rules, the following rule shall be substituted, namely :—

“6. Declaration of financial or other interest.—(1) Every person, on his appointment as the Chairperson or the
Judicial Member or the Expert Member, as the case miay be, shall give a declaration in a form appended to these
rules, to the satisfaction of the Central Government, that he does not have'any such financial or other interests; or
has not been involved either as.Member or as an Official in institutions at the level of Government of lndia,IState
Government , Boards and Autonomous Bodies in making recommendations and also in decision-making in matters
where a substantial question relating to environment (including enforcement of logal rightrelating to environnent)
is involved and such question arises-out of the implementation of the regulatory or prescriptive or directory
measures of the enactments specified in Schedule 1 of the National Green Tribunal Act, 2010, that are likely to

affect prejudicially his functions as such Chairperson or the Judicial Member or the-Expert Member, as the case :

may be,

5 i g

¢ 3 of the National Green Tribunal (Manner of Appointment of Jhdicigl and Expert Members, Salaries,

(d) Anexpertin Environmental Policy to be nominated by the Minister for Environment and Forests—Member; -

if necessary, by the Central Government” the words

§

356(E).—In exercjse of the powers conferred by clause (e) of sub-section () of .Secti'oﬁ 35 read with ..
tion 6 of the National Green Tribunal Act, 2010 (No. 19 of 2010), the Central Govemment hereby makes -

“ 1. These rules may be called ‘the National.Grecn Tribunal (Manner of AppomtmentwofJudlcialés’ndlExpcrt £
Procedure.
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. é) ,;Theﬂ:'J'ud_ici.a.]:;ﬁd E-_kpert;Memb.ﬁf&-éhpagwsozgppéjmddéﬁmll withdraw (recuse themselves) from decisions
tfat present-potential confliogs?, -~ " R, s ' e
6. Inruleof the said mles;rh'sh'Wq@):ih&ﬁmm-pr_Q'\iiso shail be inserted, namely :— .
““ProvidedHat the leave s'anctim‘r@ggmﬁhoﬁﬁffonlh&@héirper,sc')n, Judicial and Expert Member, as the case may
- be; shall be competent to.sanctim!‘}ea-\tzf{ormmsel:nmsiﬂq:'In'dia.” : & :

1. For Form’ appended to theisaid s theffloiig Form,shal be substituted, namely :—

3 ‘ ' ~'I_)eclarationaga‘i;nst_;acglﬁﬂhdanyadverseﬁnﬁncial'orot'herinterest
il o o e having been :gppoinféddsﬂnﬂnhpegmn or Judicial Member or Expert Member (cross out

 portion not applicable) of the National Green ‘Tribunial, do solemnly affirm and declare that I'do not have any such financial

. or other interests; or have not been involved either 28 Member of 25 an Official in institutions at the level of Government of .

- India, State Governmient, Boards and Autonomous Bodies in making recommendations’ and also: in decision-making in .
‘mattersvhere asubstaritial question relating to znﬁmme‘nt-(lncln@ﬂng enforcement of legal right relating to environment)

. ‘I8 involved and such question arises out of the implementation of the regulatory or prescriptive or directory measures of the

enactments specified in Schedule 1 of the Nationaf Green Tribunal Act, 2010, that are likely to affect prejudicially my

- functioning as the Chairperson or Judicial Membér or Expert Member (cross out portion not applicable) of the National
- Green Tribunal” .. N

Dated;: ' ' -(NameoftheChairperson/JudicialMembér/ExpenMenzber)NationalGreenTribunal
Place:” " e b G ‘ ’ s e

[F. No. 17(1)2010-PL)

SURJIT SINGH, . Secy,

Note:: The National Green Tribunal (Méﬁner of Appointment of Judicial and Expert Members, 'Sa'laries, Allowances and
" - other Terms'and Conditions of Service of Chairperson and»p’_ther'-Members and Procedure for Inquiry) Rules, 2010
‘were published in the Gazette of India vide’notiﬁcatiqn NQ.~GTS.R.‘927(E), dated the 26th November, 2010,

’

qﬂovb""‘??w‘/@‘” ‘

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-| 10064
and Published by the Controlier of Publications, Delhi-110054.
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Separate paging is given to this Part in order that it may be filed as a separate compilation.

MINISTRY OF LAW AND JUSTICE
(Legislative Department)
New Delhi, the 13th August, 2021/ Sravana 22, 1943 (Saka)

The following Act of Parliament received the assent of the President on the
13th August, 2021, and is hereby published for general information:—

THE TRIBUNALS REFORMS ACT, 2021

No. 33 or 2021
[13th August, 2021.]

AnAct further to amend the Cinematograph Act, 1952, the Customs Act, 1962,
the Airports Authority of India Act, 1994, the Trade Marks Act, 1999 and
the Protection of Plant Varieties and Farmers' Rights Act, 2001 and certain
other Acts.

BE it enacted by Parliament in the Seventy-second Year of the Republic of India as
follows: —

CHAPTERI
PRELIMINARY
1. (/) This Act may be called the Tribunals Reforms Act, 2021.
(2) It shall be deemed to have come into force on the 4th April, 2021.

Short title and
commencement.



Definitions.

Qualifications,
appointment,
etc., of
Chairperson
and Members
of Tribunal.
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2. In this Act, unless the context otherwise requires,—

(a) "Chairperson" includes Chairperson, Chairman, President and Presiding Officer
of'a Tribunal;

(b) "Member" includes Vice-Chairman, Vice-Chairperson, Vice-President, Account
Member, Administrative Member, Judicial Member, Expert Member, Law Member,
Revenue Member and Technical Member of a Tribunal;

(¢) "notified date" means the 4th April, 2021;
(d) "Schedule" means the Schedule appended to this Act;

(e) "Tribunal" means a Tribunal, Appellate Tribunal or Authority as specified in
column (2) of the First Schedule.

CHAPTERII
CONDITIONS OF SERVICE OF CHAIRPERSON AND MEMBERS OF TRIBUNAL

3. (1) Notwithstanding anything contained in any judgment, order or decree of any
court, or in any law for the time being in force, the Central Government may, by notification
in the Official Gazette, make rules to provide for the qualifications, appointment, salaries and
allowances, resignation, removal and other conditions of service of the Chairperson and
Member of a Tribunal after taking into consideration the experience, specialisation in the
relevant field and the provisions of this Act:

Provided that a person who has not completed the age of fifty years shall not be
eligible for appointment as a Chairperson or Member.

(2) The Chairperson and the Member of a Tribunal shall be appointed by the Central
Government on the recommendation of a Search-cum-Selection Committee constituted under
sub-section (3), in such manner as the Central Government may, by rules, provide.

(3) The Search-cum-Selection Committee, except for the State Administrative Tribunal,
shall consist of—

(a) a Chairperson, who shall be the Chief Justice of India or a Judge of Supreme
Court nominated by him;

(b) two Members, who are Secretaries to the Government of India to be nominated
by that Government;

(c¢) one Member, who —

(i) in case of appointment of a Chairperson of a Tribunal, shall be the
outgoing Chairperson of that Tribunal; or

(if) in case of appointment of a Member of a Tribunal, shall be the sitting
Chairperson of that Tribunal; or

(iii) in case of the Chairperson of the Tribunal seeking re-appointment,
shall be a retired Judge of the Supreme Court or a retired Chief Justice of a High
Court, to be nominated by the Chief Justice of India:

Provided that in the following cases, such Member shall always be a
retired Judge of the Supreme Court or a retired Chief Justice of a High Court, to
be nominated by the Chief Justice of India, namely:—

(7) Industrial Tribunal constituted by the Central Government under
the Industrial Disputes Act, 1947,

(if) Debt Recovery Tribunal and Debt Recovery Appellate Tribunal
established under the Recovery of Debts and Bankruptcy Act, 1993;

(iii) where the Chairperson or the outgoing Chairperson, as the case
may be, of a Tribunal is not a retired Judge of the Supreme Court or a
retired Chief Justice or Judge of a High Court; and

14 of 1947.

51 of 1993.
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(iv) such other Tribunals as may be notified by the Central
Government, in consultation with the Chairperson of the Search-cum-
Selection Committee of that Tribunal; and

(d) the Secretary to the Government of India in the Ministry or Department under
which the Tribunal is constituted or established—Member-Secretary:

Provided that the Search-cum-Selection Committee for a State Administrative
Tribunal shall consist of—

(a) the Chief Justice of the High Court of the concerned State—Chairman;
(b) the Chief Secretary of the concerned State Government—Member;

(c¢) the Chairman of the Public Service Commission of the concerned
State—Member;

(d) one Member, who—

(i) in case of appointment of a Chairman of the Tribunal, shall be the
outgoing Chairman of the Tribunal; or

(if) in case of appointment of a Member of the Tribunal, shall be the
sitting Chairman of the Tribunal; or

(iii) in case of the Chairman of the Tribunal seeking re-appointment,
shall be a retired Judge of a High Court nominated by the Chief Justice of
the High Court of the concerned State:

Provided that such Member shall always be a retired Judge of a
High Court nominated by the Chief Justice of the High Court of the concerned
State, if the Chairperson or the outgoing Chairperson of the State Administrative
Tribunal, as the case may be, is not a retired Chief Justice or Judge of a
High Court;

(e) the Secretary or the Principal Secretary of the General Administrative
Department of the concerned State—Member-Secretary.

(4) The Chairperson of the Search-cum-Selection Committee shall have the casting
vote.

(5) The Member-Secretary of the Search-cum-Selection Committee shall not have any
vote.

(6) The Search-cum-Selection Committee shall determine the procedure for making its
recommendations.

(7) Notwithstanding anything contained in any judgment, order or decree of any
court, or in any law for the time being in force, the Search-cum-Selection Committee shall
recommend a panel of two names for appointment to the post of Chairperson or Member, as
the case may be, and the Central Government shall take a decision on the recommendations
made by that Committee, preferably within three months from the date of such
recommendation.

(8) No appointment shall be invalid merely by reason of any vacancy or absence of a
Member in the Search-cum-Selection Committee.

4. The Central Government shall, on the recommendation of the Committee, remove from
office, in such manner as may be provided by rules, any Chairperson or a Member, who—

(a) has been adjudged as an insolvent; or
(b) has been convicted of an offence which involves moral turpitude; or

(¢) has become physically or mentally incapable of acting as such Chairperson
or Member; or

Removal of
Chairperson or
Member of
Tribunal.
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(d) has acquired such financial or other interest as is likely to affect prejudicially
his functions as such Chairperson or Member; or

(e) has so abused his position as to render his continuance in office prejudicial
to the public interest:

Provided that where the Chairperson or Member is proposed to be removed on any
ground specified in clauses (¢) to (e), he shall be informed of the charges against him and
given an opportunity of being heard in respect of those charges.

Term of 5. Notwithstanding anything contained in any judgment, order or decree of any court,
office of or in any law for the time being in force,—
Chairperson
zrf‘dTlr\:[;l?;Z‘fr (i) the Chairperson of a Tribunal shall hold office for a term of four years or till he
' attains the age of seventy years, whichever is earlier;
(if) the Member of a Tribunal shall hold office for a term of four years or till he
attains the age of sixty-seven years, whichever is earlier:
Provided that where a Chairperson or Member is appointed between the 26th day of
May, 2017 and the notified date, and the term of his office or the age of retirement specified
in the order of appointment issued by the Central Government is greater than that which is
specified in this section, then, notwithstanding anything contained in this section, the term
of office or age of retirement or both, as the case may be, of the Chairperson or Member shall
be as specified in his order of appointment, subject to a maximum term of office of five years.
Eligibility for 6. (/) The Chairperson and Member of a Tribunal shall be eligible for re-appointment in

re-appointment. ,ccordance with the provisions of this Act:

Provided that, in making such re-appointment, preference shall be given to the service
rendered by such person.

(2) All re-appointments shall be made in the same manner as provided in sub-section
(2) of section 3.

Salary and 7. (1) Notwithstanding anything contained in any judgment, order or decree of any
allowances. court, or in any law for the time being in force, and without prejudice to the generality of the
foregoing power, the Central Government may make rules to provide for the salary of the
Chairperson and Member of a Tribunal and they shall be paid allowances and benefits to the
extent as are admissible to a Central Government officer holding the post carrying the same

pay:

Provided that, if the Chairperson or Member takes a house on rent, he may be reimbursed
a house rent higher than the house rent allowance as are admissible to a Central Government
officer holding the post carrying the same pay, subject to such limitations and conditions as
may be provided by rules.

(2) Neither the salary and allowances nor the other terms and conditions of service of
the Chairperson or Member of the Tribunal may be varied to his disadvantage after his
appointment.

CHAPTERIII
AMENDMENT TO THE INDUSTRIAL DisPUTES AcT, 1947

Amendment 8. In section 7D of the Industrial Disputes Act, 1947, for the words and figures
‘l’l;f;t 14 of  vpart XIV of Chapter VI of the Finance Act, 2017, be governed by the provisions of 7 of 2017.
' the section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, be
governed by the provisions of Chapter II of the said Act" shall be substituted.
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CHAPTER IV
AMENDMENTS TO THE CINEMATOGRAPH ACT, 1952
9. In the Cinematograph Act, 1952,—
(a) in section 2, clause (%) shall be omitted;
(b) in section 5C,—

(i) for the word "Tribunal", at both the places where it occurs, the words
"High Court" shall be substituted;

(if) sub-section (2) shall be omitted;
(¢) sections 5D and 5DD shall be omitted;

(d) in section 6, the words and brackets "or, as the case may be, decided by the
Tribunal (but not including any proceeding in respect of any matter which is pending
before the Tribunal)" shall be omitted,;

(e) in sections 7A and 7C, for the word "Tribunal", wherever it occurs, the words
"High Court" shall be substituted;

(f) in sections 7D, 7E and 7F, the words "the Tribunal,", wherever they occur,
shall be omitted;

(g) in section 8, in sub-section (2), clauses (%), (i), (j) and (k) shall be omitted.
CHAPTER V
AMENDMENTS TO THE COPYRIGHT ACT, 1957
10. In the Copyright Act, 1957,—
(a) in section 2,—
(i) clause (aa) shall be omitted;

(ii) clause (fa) shall be re-lettered as clause (faa) and before the
clause (faa) as so re-lettered, the following clause shall be inserted, namely:—

'(fa) "Commercial Court", for the purposes of any State, means a
Commercial Court constituted under section 3, or the Commercial Division
of a High Court constituted under section 4, of the Commercial Courts
4 of 2016. Act, 2015;";

(iif) for clause (u), the following clause shall be substituted, namely:—
'(u) "prescribed" means,—

() in relation to proceedings before a High Court, prescribed
by rules made by the High Court; and

(i) in other cases, prescribed by rules made under this Act;';
(b) in section 6,—

(i) for the words "Appellate Board", wherever they occur, the words
"Commercial Court" shall be substituted;

(if) the words and figures "constituted under section 11 whose decision
thereon shall be final" shall be omitted;

(c) in Chapter I1, in the Chapter heading, the words "AND APPELLATE BOARD"
shall be omitted;

(d) sections 11 and 12 shall be omitted;

Amendment
of Act 37 of
1952.

Amendment
of Act 14 of
1957.
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(e) insections 19A,23,31,31A,31B,31C, 31D, 32, 32A and 33A, for the words
"Appellate Board", wherever they occur, the words "Commercial Court" shall be
substituted;

(f) in section 50, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted,;

(g) in section 53A,—

(i) for the words "Appellate Board", wherever they occur, the words
"Commercial Court" shall be substituted;

(i) in sub-section (2), the words "and the decision of the Appellate Board
in this behalf shall be final" shall be omitted;

(h) in section 54, for the words "Appellate Board", the words "Commercial Court"
shall be substituted;

(i) for section 72, the following section shall be substituted, namely:—

"72. (1) Any person aggrieved by any final decision or order of the Registrar
of Copyrights may, within three months from the date of the order or decision,
appeal to the High Court.

(2) Every such appeal shall be heard by a single Judge of the High Court:

Provided that any such Judge may, if he so thinks fit, refer the appeal at
any stage of the proceeding to a Bench of the High Court.

(3) Where an appeal is heard by a single Judge, a further appeal shall lie to
a Bench of the High Court within three months from the date of decision or order
of the single Judge.

(4) In calculating the period of three months provided for an appeal under
this section, the time taken in granting a certified copy of the order or record of
the decision appealed against shall be excluded.";

(/) in sections 74 and 75, the words "and the Appellate Board", wherever they
occur, shall be omitted;

(k) in section 77, the words "and every member of the Appellate Board" shall be
omitted;

(/) in section 78, in sub-section (2),—
(i) clauses (cA) and (ccB) shall be omitted;
(i) in clause (f), the words "and the Appellate Board" shall be omitted.
CHAPTER VI

AMENDMENT TO THE INCOME-TAX ACT, 1961

11. In section 252A of the Income-tax Act, 1961, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER VII
AMENDMENTS TO THE CUSTOMS ACT, 1962
12. In the Customs Act, 1962,—

(a) in section 28E, clauses (ba), (f) and (g) shall be omitted;

7 of 2017.
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(b) in section 28EA, the proviso shall be omitted;
(¢) in section 28F, sub-section (/) shall be omitted;
(d) in section 28KA,—

(i) in sub-section (/), for the words "Appellate Authority", at both the
places where they occur, the words "High Court" shall be substituted;

(if) sub-section (2) shall be omitted;

(e) in section 28L, the words "or Appellate Authority", wherever they occur,
shall be omitted;

(f) in section 28M,—

(7) in the marginal heading, the words "and Appellate Authority" shall be
omitted;

(if) sub-section (2) shall be omitted,;

(g) in section 129, in sub-section (7), for the words and figures "Part XIV of
7 of 2017. Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall

be governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER VIII
AMENDMENTS TO THE PATENTS ACT, 1970
13. In the Patents Act, 1970,—
(a) in section 2, in sub-section (/),—
(i) clause (a) shall be omitted,;
(i) in clause (u), sub-clause (B) shall be omitted;

(b) in section 52, the words "Appellate Board or", wherever they occur, shall be
omitted;

(c¢) in section 58,—

(i) the words "the Appellate Board or", wherever they occur, shall be
omitted;

(if) the words "as the case may be" shall be omitted;
(d) in section 59, the words "the Appellate Board or" shall be omitted;

(e) in section 64, in sub-section (/), the words "by the Appellate Board" shall be
omitted;

(f) in section 71, for the words "Appellate Board" and "Board", wherever they
occur, the words "High Court" shall be substituted;

(g) in section 76, the words "or Appellate Board" shall be omitted;
(h) in section 113,—
(i) in sub-section (/),—

(A4) the words "the Appellate Board or", wherever they occur, shall
be omitted;

(B) the words "as the case may be" shall be omitted;

(if) in sub-section (3), the words "or the Appellate Board" shall be omitted;

Amendment
of Act 39 of
1970.
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(7) in Chapter XIX, for the Chapter heading, the Chapter heading "APPEALS"
shall be substituted;

() sections 116 and 117 shall be omitted;

(k) in section 117A, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;

(/) sections 117B, 117C and 117D shall be omitted;

(m) in section 117E, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;

(n) sections 117F, 117G and 117H shall be omitted;
(o) insection 151,—

(i) in sub-section (/), the words "or the Appellate Board", at both the
places where they occur, shall be omitted;

(if) in sub-section (3), for the words "the Appellate Board or the courts, as
the case may be", the words "the courts" shall be substituted;

(p) in section 159, in sub-section (2), clauses (xiia), (xiib) and (xiic) shall be
omitted.

CHAPTERIX

AMENDMENT TO THE SMUGGLERS AND FOREIGN EXCHANGE MANIPULATORS (FORFEITURE OF
ProperTY) ACT, 1976

14. In section 12A of the Smugglers and Foreign Exchange Manipulators (Forfeiture of
Property) Act, 1976, for the words and figures "Part XIV of Chapter VI of the Finance
Act, 2017, shall be governed by the provisions of the section 184 of that Act", the words and
figures "the Tribunal Reforms Act, 2021, shall be governed by the provisions of Chapter II of
the said Act" shall be substituted.

CHAPTER X
AMENDMENT TO THE ADMINISTRATIVE TRIBUNALS AcT, 1985

15. In section 10B of the Administrative Tribunals Act, 1985, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XI
AMENDMENT TO THE RAILWAY CLAIMS TRIBUNAL ACT, 1987

16. In section 9A of the Railway Claims Tribunal Act, 1987, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XII
AMENDMENT TO THE SECURITIES AND EXCHANGE BOARD OF INDIA AcT, 1992

17. In section 15QA of the Securities and Exchange Board of India Act, 1992, for the
words and figures "Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the
provisions of the section 184 of that Act", the words and figures "the Tribunal Reforms Act,
2021, shall be governed by the provisions of Chapter II of the said Act" shall be substituted.

7 of 2017.

7 of 2017.

7 of 2017.

7 of 2017.
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CHAPTER XIII
AMENDMENT TO THE RECOVERY OF DEBTS AND BANKRUPTCY ACT, 1993
18. In the Recovery of Debts and Bankruptcy Act, 1993,—

(a) in section 6A, for the words and figures "Part XIV of Chapter VI of the
7 of 2017. Finance Act, 2017, shall be governed by the provisions of the section 184 of that Act",
the words and figures "the Tribunal Reforms Act, 2021, shall be governed by the

provisions of Chapter II of the said Act" shall be substituted;

(b) in section 15A, for the words and figures "Part XIV of Chapter VI of the
7 of 2017. Finance Act, 2017, shall be governed by the provisions of the section 184 of that Act",
the words and figures "the Tribunal Reforms Act, 2021, shall be governed by the

provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XIV
AMENDMENTS TO THE AIRPORTS AUTHORITY OF INDIA AcCT, 1994
19. In the Airports Authority of India Act, 1994,—
(a) in section 28A, clause (e) shall be omitted;

(b) in section 28E, for the word "Tribunal", at both the places where it occurs,
the words "Central Government" shall be substituted,

(c) sections 28-1, 28]J and 28J A shall be omitted,;
(d) in section 28K,—
() in sub-section (/),—

(A) for the words "Tribunal in such form as may be prescribed", the
words "High Court" shall be substituted,;

(B) in the proviso, for the word "Tribunal”, the words "High Court"
shall be substituted;

(if) sub-sections (2), (3), (4) and () shall be omitted;
(e) section 28L shall be omitted,;
(f) in section 28M, the words "or the Tribunal" shall be omitted;

(g) in section 28N, in sub-section (2), for the word "Tribunal", the words
"High Court" shall be substituted;

(h) in section 33, the words "or the Chairperson of the Tribunal” shall be omitted;

(i) in section 41, in sub-section (2), clauses (gvi), (gvii), (gviii) and (gix) shall be
omitted.

CHAPTER XV
AMENDMENT TO THE TELECOM REGULATORY AUTHORITY OF INDIA AcT, 1997

20. In section 14GA of the Telecom Regulatory Authority of India Act, 1997, for the

7 of 2017. words and figures "Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the
provisions of section 184 of that Act", the words and figures "the Tribunal Reforms Act,

2021, shall be governed by the provisions of Chapter II of the said Act" shall be substituted.

Amendment
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CHAPTER XVI

AMENDMENTS TO THE TRADE MARKS AcT, 1999

Amendment 21. In the Trade Marks Act, 1999,—
of Act 47 of
1999. (a) in section 2, in sub-section (/),—

(i) clauses (a), (d), (f), (k), (n), (ze) and (zf) shall be omitted,;
(if) for clause (s), the following clause shall be substituted, namely:—
'(s) "prescribed" means,—

() in relation to proceedings before a High Court, prescribed
by rules made by the High Court; and

(i) in other cases, prescribed by rules made under this Act;';

(b) in section 10, for the word "tribunal", the words "Registrar or the High Court,
as the case may be," shall be substituted;

(c) in section 26, for the word "tribunal", the words "Registrar or the High Court,
as the case may be," shall be substituted;

(d) in section 46, in sub-section (3), for the word "tribunal", the words "Registrar
or the High Court, as the case may be," shall be substituted;

(e)in section 47, —

(i) for the words "Appellate Board", at both the places where they occur,
the words "High Court" shall be substituted;

(if) for the word "tribunal", wherever it occurs, the words "Registrar or the
High Court, as the case may be," shall be substituted;

(f) in section 55, in sub-section ( /), for the word "tribunal", the words "Registrar
or the High Court, as the case may be," shall be substituted;

(g) insection 57, —

(i) for the words "Appellate Board", wherever they occur, the words
"High Court" shall be substituted;

(if) for the word "tribunal", wherever it occurs, the words "Registrar or the
High Court, as the case may be," shall be substituted;

(h) in section 71, in sub-section (3), for the word "tribunal", the words "Registrar
or the High Court, as the case may be," shall be substituted;

(7) in Chapter XI, for the Chapter heading, the Chapter heading "APPEALS"
shall be substituted;

(j) sections 83, 84, 85, 86, 87, 88, 89, 89A and 90 shall be omitted,;

(k) in section 91, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;

(1) sections 92 and 93 shall be omitted;

(m) for section 94, the following section shall be substituted, namely:—

Bar to "94. On ceasing to hold the office, the erstwhile Chairperson,
?{ppéatr before Vice-Chairperson or other Members shall not appear before the Registrar.";
cgistrar.

(n) sections 95 and 96 shall be omitted,;

(0) in section 97, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;
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(p) in section 98, for the words "Appellate Board" or "Board", wherever they
occur, the words "High Court" shall be substituted;

(g) sections 99 and 100 shall be omitted;
(r)insection 113,—

(i) for the words "Appellate Board", at both the places where they occur,
the words "High Court" shall be substituted;

(if) for the word "tribunal", the words "Registrar or the High Court, as the
case may be," shall be substituted,;

(s) in section 123, the words "and every Member of the Appellate Board" shall be
omitted;

(#) in sections 124 and 125, for the words "Appellate Board", wherever they
occur, the words "High Court" shall be substituted;

(u) in section 130, the words "the Appellate Board or" shall be omitted;

(v) in section 141, for the words "Appellate Board", at both the places where
they occur, the words "High Court" shall be substituted;

(w) in section 144, for the word "tribunal”, the words "Registrar or the High
Court, as the case may be," shall be substituted,;

(x) in section 157, in sub-section (2),—
(i) clauses (xxxi) and (xxxif) shall be omitted;

(if) in clause (xxxiii), for the words "Appellate Board", the words "High
Court" shall be substituted.

CHAPTER XVII

AMENDMENTS TO THE GEOGRAPHICAL INDICATIONS OF GOODS (REGISTRATION AND PROTECTION)
Acr, 1999

22. In the Geographical Indications of Goods (Registration and Protection) Act, 1999,—
(a) in section 2, in sub-section (/), clauses (a) and (p) shall be omitted;

(b) in section 19, for the word "tribunal", the words "Registrar or the High Court,
as the case may be," shall be substituted;

(c) in section 23, for the words "and before the Appellate Board before which",
the words "before whom" shall be substituted;

(d) in section 27—

(i) for the words "Appellate Board", wherever they occur, the words "High
Court" shall be substituted;

(if) for the word "tribunal", wherever it occurs, the words "Registrar or the
High Court, as the case may be," shall be substituted;

(e) in Chapter VII, for the Chapter heading, the Chapter heading "APPEALS"
shall be substituted;

(f) insection 31,—

(i) for the words "Appellate Board", wherever they occur, the words "High
Court" shall be substituted;

(if) sub-section (3) shall be omitted,;
(g) sections 32 and 33 shall be omitted;

Amendment
of Act 48 of
1999.



12 THE GAZETTE OF INDIA EXTRAORDINARY [PArT IT—

(h) in sections 34 and 35, for the words "Appellate Board", wherever they occur,
the words "High Court" shall be substituted;

(i) section 36 shall be omitted;
() in section 48,—

(i) for the words "Appellate Board", at both the places where they occur,
the words "High Court" shall be substituted;

(if) for the word "tribunal", the words "Registrar or the High Court, as the
case may be," shall be substituted,;

(k) in sections 57 and 58, for the words "Appellate Board", wherever they occur,
the words "High Court" shall be substituted;

(/) in section 63, the words "the Appellate Board or" shall be omitted;

(m) in section 72, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;

(n) in section 75, for the word "tribunal", the words "Registrar or the High Court,
as the case may be," shall be substituted;

(0) in section 87, in sub-section (2), clause (n) shall be omitted.
CHAPTER XVIII

AMENDMENTS TO THE PROTECTION OF PLANT VARIETIES AND FARMERS' RiGHTS AcT, 2001

Amendment 23. In the Protection of Plant Varieties and Farmers' Rights Act, 2001,—
of Act 53 of . )
2001. (a) in section 2,—

(i) clauses (d), (n) and (0) shall be omitted;
(if) for clause (g), the following clause shall be substituted, namely:—
'(g) "prescribed" means,—

() in relation to proceedings before a High Court, prescribed
by rules made by the High Court; and

(i) in other cases, prescribed by rules made under this Act;';
(iif) clauses (y) and (z) shall be omitted;
(b) in section 44, the words "or the Tribunal" shall be omitted;

(c) in Chapter VIII, for the Chapter heading, the Chapter heading "APPEALS"
shall be substituted;

(d) sections 54 and 55 shall be omitted;
(e) in section 56,—

(i) for the word "Tribunal", wherever it occurs, the words "High Court"
shall be substituted;

(if) sub-section (3) shall be omitted,;
(f) in section 57,—

(i) for the word "Tribunal", wherever it occurs, the words "High Court"
shall be substituted;

(if) sub-section (5) shall be omitted;
(g) sections 58 and 59 shall be omitted;
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(h) in section 89, the words "or the Tribunal" shall be omitted.
CHAPTER XIX
AMENDMENTS TO THE CONTROL OF NATIONAL HIGHWAYS (LAND AND TRAFFIC) ACT, 2002
24. In the Control of National Highways (Land and Traffic) Act, 2002,—
(a) in section 2,—
(i) clause (a) shall be omitted;
(if) after clause (d), the following clause shall be inserted, namely:—

'(da) "Court" means the principal Civil Court of original jurisdiction
in a district, and includes the High Court in exercise of its ordinary original
civil jurisdiction;';

(iif) clause (/) shall be omitted,;

(b) in Chapter 11, in the Chapter heading, the words "AND TRIBUNALS, ETC."
shall be omitted;

(¢) section 5 shall be omitted;
(d) for section 14, the following section shall be substituted, namely:—

"14. An appeal from any order passed, or any action taken, excluding
issuance or serving of notices, under sections 26, 27, 28, 36, 37 and 38 by the
Highway Administration or an officer authorised on its behalf, as the case may
be, shall lie to the Court.";

(e) sections 15 and 16 shall be omitted,;

(f) in section 17, for the word "Tribunal", at both the places where it occurs, the
word "Court" shall be substituted;

(g) section 18 shall be omitted;

(h) in section 19, for the word "Tribunal", at both the places where it occurs, the
word "Court" shall be substituted;

(i) section 40 shall be omitted;
(j) in section 41,—

(i) the words "or every order passed or decision made on appeal under
this Act by the Tribunal" shall be omitted;

(if) the words "or Tribunal" shall be omitted;
(k) in section 50, in sub-section (2), clause (f) shall be omitted.
CHAPTER XX
AMENDMENT TO THE ELECTRICITY ACT, 2003

25. In section 117A of the Electricity Act, 2003, for the words and figures "Part XIV
7 of 2017. of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the section 184
of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be governed by the

provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XXI
AMENDMENT TO THE ARMED FORCE TRIBUNAL AcT, 2007

26. In section 9A of the Armed Force Tribunal Act, 2007, for the words and figures
7 of 2017. "Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
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section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XXII
AMENDMENT TO THE NATIONAL GREEN TRIBUNAL AcT, 2010

27. In section 10A of the National Green Tribunal Act, 2010, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XXIII
AMENDMENT TO THE COMPANIES ACT, 2013

28. In section 417A of the Companies Act, 2013, for the words and figures "Part XIV
of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XXIV
AMENDMENT TO THE FINANCE AcT, 2017

29. In the Finance Act, 2017, sections 183 and 184 and the Eighth Schedule shall be
omitted.

CHAPTER XXV
AMENDMENT TO THE CONSUMER PROTECTION AcT, 2019

30. In section 55 of the Consumer Protection Act, 2019, after sub-section (/), the
following sub-section shall be inserted, namely:—

"(14) Notwithstanding anything contained in sub-section (/), the qualifications,
appointment, term of office, salaries and allowances, resignation, removal and the
other terms and conditions of service of the President and other members of the
National Commission appointed after the commencement of the Tribunal Reforms
Act, 2021, shall be governed by the provisions of the said Act.".

CHAPTER XXVI
MISCELLANEOUS

31. (/) If the Central Government is satisfied that it is necessary or expedient so to do,
it may, by notification published in the Official Gazette, amend the Schedule and thereupon,
the said Schedule shall be deemed to have been amended accordingly.

(2) A copy of every notification issued under sub-section (/) shall be laid before each
House of Parliament as soon as may be after it is issued.

32. Every rule made under this Act shall be laid, as soon as may be after it is made,
before each House of Parliament, while it is in session, for a total period of thirty days which
may be comprised in one session or in two or more successive sessions, and if, before the
expiry of the session immediately following the session or the successive sessions aforesaid,
both Houses agree in making any modification in the rule or both Houses agree that the rule
should not be made, the rule shall thereafter have effect only in such modified form or be of
no effect, as the case may be; so, however, that any such modification or annulment shall be
without prejudice to the validity of anything previously done under that rule.

7 of 2017.

7 of 2017.
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33. (1) Notwithstanding anything contained in any law for the time being in force, any

Transitional

person appointed as the Chairperson or Chairman or President or Presiding Officer or Provisions.

Vice-Chairperson or Vice-Chairman or Vice-President or Member of the Tribunal, Appellate
Tribunal, or, as the case may be, other Authorities specified in the Second Schedule and
holding office as such immediately before the notified date, shall, on and from the notified
date, cease to hold such office, and he shall be entitled to claim compensation not exceeding
three months' pay and allowances for the premature termination of term of his office or of any
contract of service.

(2) The officers and other employees of the Tribunals, Appellate Tribunals and other
Authorities specified in the Second Schedule appointed on deputation, before the notified
date, shall, on and from the notified date, stand reverted to their parent cadre, Ministry or
Department.

(3) Any appeal, application or proceeding pending before the Tribunal, Appellate
Tribunal or other Authorities specified in the Second Schedule, other than those pending
before the Authority for Advance Rulings under the Income-tax Act, 1961, before the notified
date, shall stand transferred to the court before which it would have been filed had this Act
been in force on the date of filing of such appeal or application or initiation of the proceeding,
and the court may proceed to deal with such cases from the stage at which it stood before
such transfer, or from any earlier stage, or de novo, as the court may deem fit.

(4) The balance of all monies received by, or advanced to, the Tribunal, Appellate
Tribunal or other Authorities specified in the Second Schedule and not spent by it before the
notified date, shall, on and from the notified date, stand transferred to the Central Government.

(5) All property of whatever kind owned by, or vested in, the Tribunal, Appellate
Tribunal or other Authorities specified in the Second Schedule before the notified date, shall
stand transferred to, on and from the notified date, and shall vest in the Central Government.

34, (1) If any difficulty arises in giving effect to the provisions of this Act, the Central
Government may, by general or special order published in the Official Gazette, make such
provisions, not inconsistent with the provisions of this Act, as appear to it to be necessary
or expedient for removing the difficulty:

Provided that no such order shall be made after the expiry of a period of three years
from the notified date.

(2) Every order made under this section shall, as soon as may be after it is made, be laid
before each House of Parliament.

35. (1) The Tribunals Reforms (Rationalisation and Conditions of Service)
Ordinance, 2021 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
Cinematograph Act, 1952, the Copyright Act, 1957, the Customs Act, 1962, the Patents Act,
1970, the Airports Authority of India Act, 1994, the Trade Marks Act, 1999, the Geographical
Indications of Goods (Registration and Protection) Act, 1999, the Protection of Plant Varieties
and Farmers' Rights Act, 2001 and the Control of National Highways (Land and Traffic)
Act, 2002, as amended by the said Ordinance, shall be deemed to have been done or taken
under the corresponding provisions of those Acts, as amended by this Act.
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THE FIRST SCHEDULE
[See section 2(e)]
SL Tribunal/Appellate Tribunal/Board/ Acts
No. Authority
M @ &)
1. Industrial Tribunal constituted by the The Industrial Disputes Act, 1947
Central Government (14 of 1947)
2. Income-tax Appellate Tribunal The Income-tax Act, 1961 (43 of 1961)
3. Customs, Excise and Service Tax The Customs Act, 1962 (52 0f 1962)
Appellate Tribunal
4. Appellate Tribunal The Smugglers and Foreign Exchange
Manipulators (Forfeiture of Property)
Act, 1976 (13 0f 1976)
5. Central Administrative Tribunal The Administrative Tribunals Act, 1985
(13 0f'1985)
6. State Administrative Tribunals The Administrative Tribunals Act, 1985
(13 0f'1985)
7. Railway Claims Tribunal The Railway Claims Tribunal Act, 1987
(54 0f'1987)
8. Securities Appellate Tribunal The Securities and Exchange Board of India
Act, 1992 (150f1992)
9. Debts Recovery Tribunal The Recovery of Debts and Bankruptcy
Act, 1993 (51 01993)
10. Debts Recovery Appellate Tribunal The Recovery of Debts and Bankruptcy
Act, 1993 (51 01993)
11. Telecom Disputes Settlement and The Telecom Regulatory Authority of India
Appellate Tribunal Act, 1997 (24 0f 1997)
12. National Company Law Appellate Tribunal The Companies Act, 2013 (18 0f2013)
13. National Consumer Disputes The Consumer Protection Act, 2019
Redressal Commission (350f 2019)
14.  Appellate Tribunal for Electricity The Electricity Act, 2003 (36 0f 2003)
15. Armed Forces Tribunal The Armed Forces Act, 2007 (55 of2007)
16. National Green Tribunal The National Green Tribunal Act, 2010

(19 of 2010).

16
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THE SECOND SCHEDULE
(See section 33)
1. Appellate Tribunal under Cinematograph Act, 1952 (37 of 1952).
2. Authority for Advance Rulings under Income-tax Act, 1961 (43 of 1961).

3. Airport Appellate Tribunal under Airports Authority of India Act, 1994
(550f1994).

4. Intellectual Property Appellate Board under Trade Marks Act, 1999 (47 of 1999).

5. Plant Varieties Protection Appellate Tribunal under Protection of Plant Varieties
and Farmers' Rights Act, 2001 (53 0of 2001).
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IENEEIER]
(e fawm)
FAferg==T

7= fReett, 15 fawaw, 2021

ar.#1.f. 635(31).—FwrT g, srfarmeor qer sfarfaaw, 2021 (2021 F7 33) FF 4T 3 FRT Yo Aafwat
T TART T g0 3T ATAFHT, Tt STTAReor Siie ATFEreaor (A=At & T2aTy, STAa ofiT &aT 6l o7+F o) 7w, &
39 19 & THET AfIwia Fed gu, e UH ATIHAT § Tga 6T AT € A7 F3 &1 @ 63 17 g, Fetared
e FaTelt B, et -

T 1
RIREE]
1. |fere T, T S AT geT—
(1) == ==t =7 wferg am stfersror (Far 6 od) 7w, 2021 81
(2) = =T & 7om Suefad % fam, T T § wEhrae i 9T w# 9GT i |

(3) & =, srfersror e srferfeae, 2021 (2021 7 33) it qga! LT & & W (2) H AATAAIRE ATIFIT
TETE ST TGET HT AR BT |

5204 G1/2021 )
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2. gfsTaTi—
== et ®, St a9 3 wesd & s e 7 281,

() “wrfafaer & srfeerwor game sfafaem, 2021 (2021 %1 33) &t gl a=T F @9 (3) ¥ # At e
sferfam srfera ;

(@) “eTey” T Agr AT g, S ATAAIT T &mer 2 i ST (F) F G
@M ufafe” & stafeem £ g 3 i sTam (3) # iy @-ag-wgw afuta afwa g ;
() "I FT Fer o g, S Aty i oy 2 Y 7T (@) /
(F) “afesReor” &7 Jgt o g, S AferfAaw i gy 2 i SvdT () W E;
() I QTeaT ST TET F, ST IEH T & ST TCATHIT A2l 8, Fheq srfarfas § afvanfoa €, a2t o 2, v 3+
st & 21
AT 2
e ST qaeT i Age

3. AZATT—(1) iR fFar stfafaaw, 1947 (1947 7 14) & A9 F=RF st £ 3o |, F< Ah
T AtewrT % &9 | < e S & fow 99 9 afga 951 grm, 59 T & ag—

() Tt 3 =mamerT &1 =Ararefter 7 g1 AT T g HT T AT
(@) == a9 it giAtera sater & foro [er =amardter At st [Ser =t 7 @ JF e |
(2) sra-F7 fafaaw, 1961 (1961 FT 43) F qefiw T rdier srferpaur it 3o & #rs =af<h:--

(F) TeTeT F =7 | g 0 S F o1 a9 9% afgq agl o, 59 a6 % ag et 3g =« &1 aqqre a1
AT AT T 2T T ST T I AT | U FTATTr F F9 | F7 § FF q7q a9 il 941 7 1 gl AT
AA-FT A ATEHIUT T IUTH T T THT &l

(@) 3T F w9 § [ 70 S F o0 a7 aF afgd agi g, S aF (o 98 9597 T g H el ; o7
(1) =TT 9 % w9 § [ U S F o a9 aF Af2q a8t g, S a4 -
(i) ¥ 39 a9 &t girAtera srater % forw Srar =amadter am s e =t 7 @ JF#rer; a0

(ii) g qFaH § 9 a9 F AqA F A1 AT AT TAT 7 FEE T @11 AT &1 a9 A ate F oy o7
= 7 s AT IT IFAL IS oTieq 7 A gr; =

(iii}) ATT-FT ST ATEFTOT, IF ATATAT AT IFAH ATATAT § AT-H AT % o7t qoved § 7319 aqoa
F AT T a9 TF ATAAHT T T2 TH A

(o) *rET wTe % w9 & ek B ST 36 for o @ afga T8t S, St a6 -
(i) a8 JET-F7 § T a9 7 a7 T9dT &l -
(31) ATEE AFTIee ATATAAH, 1949 (1949 FT 38) F T ATCE AFISee 7 ¥ AH &l ; T

(3m) qEadt wg TRt f3fdr 3 srefier dsfiepa sramarer; a1 9T S 9Siigd J@TaTe $i T ATeS
ESIEECI R SRR L
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(i) g T TS HAT (T-FT TGT 998 ‘F) T 9267 7 7@ A &l ; A AT-FT T A< AT THH
AT IT IFAL T HT GTT T FT FHT g1 adT d11 a9 % forw =i, =it weq a1 [t i &1 9 FT
THTE |

(3) Hrwr-ge erfarfaam, 1962 (1962 FT 52) F srefi HAT-S[oa, ITATI-[e 3T FAT-FT AT ATHTO 6T 39T F,

(F) Teqe % =T | (<h 70 ST % o1 99 TF ATed qol 20T, ST TF 6 —
(i) g Torelt 37 =amarera 7 =aradier 7 g1 S S Rt 37 =marer | =raefter F €9 § #77 ¥ w9 979 99 a6
AT FAT T T LN ATT T A AT AT
(ii) T8 T ATAFTOT 7 He T T I TH1 2
(@) =fas gaer % w9 § g o s % o a9 9% g 98t R, S aF -
(i) a8 = av &t gteaford sater % forg ST =mamefter a1 sraw ey =marefter 7 @ F# 81 ; 41

(ii) 78 qHaH | T9 a9 6 AT & AT A1 [ATEF AT T &€ T I A0 o T &F a9 6l g & forw srow
= a7 s AT I IFAL IS oTiea 7 A gr; =
(iii}) HTHT-9[ea, ITATE-[eF ¥ HAT-HT AT ATFI, IF ~ATATAT AT IFAH ATATAT § ATAA-F AT
STt ohaH § TATH ST F AT T A9 qF AT 7 T AH A
(1) TEHATRT HEET & w9 § g B S F o aa aF qfga a8t g, 99 aF 6 ag A e qar (|-
I AT TR ICATE- HAT T ‘F’) FT TG&T T T THT 2l ; 3 HHAT-9[F T A T Ha 1T IcaTe-¢eF a1
THE qHIA AT IFAL IS TA 7 HT T g1 AT T a9 & [or0 =1, =A1iae Fied AT 70T [orige &7 T F7 a0
gl
(4) T T Faeshy qaT SeETas (Fuir aaagen) sAtafaw, 1976 (1976 &1 13) F el srfrer srferor it o ),
TS ATH—
(F) sreger & =9 # fages g s & forw a9 9% qf@gq 780 g, S 9% 6 98 Sgaw AT w6
=raeter AT Rt I AT FT qET AT 7 g1 AT 9 g T3
(@) TaeT & &9 § 7 0 S & e a9 9% afed dei g, 9 a6 9d 9T H 9T gi=a AT 396
A AT I T8 T T HT LA 2l S q19 a9 6 o0 AT, =1 Feq a1 =407 [ortas FAt 7 7 F2
TAT R |
(5) s A sfgreor srferfaamT, 1985 (1985 1 13) % stehie srfersmeort it zom &, FrE =rfti—

(F) e F =9 7 e fr st 3 o 9@ 7 erfEa 7 gnm, s 9% - ag,-
(i) PRt 3 =TTTerr 7 =raeer F &7 AT T T TH AT AT

(i) S Tt STfAwTor § Jere A qaeT AT ATRF qaeT F € H FH A F7 A1 a9 fr qafy F forw ag
T T FT THT &7 ;

(@) =T weer & = # s fro st % forw a9 9 afga 98 g, 519 9 fF 9g,--
(F) TRt 3 =TT FT ATATLTT T ET AT I Tl AT

(@) 9T SR H AT qiua AT qe-Hi=d, A w1 At s atgq &g e g fGanr ar el
39T § e Ao A1 IR U AT 7 R A Al
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(1) a7 == a9 & greatera sty & forg e =marefter at sraw S =t 7 7@ J# v ;

(%) I FerTE e AT, FEy a1 ATAHI0, I ATATAT AT IFAH AT H FAT ATHAT F Tahad |
AT AHT F A TH G qF AT 7 TG A

(1) JemE AT HEET F w9 H [<h B S % O 99 aF Afea qgl g, S aF 6 a8 AT G & oY qieg
T FET AT A7 TRt 7 5T F A A e ug aria 7w TR g1 Sl UHT AqTHT Tid T F @l 8,
ST ST {1 o TIT FF o STTHT o FH T 8l

i TfEe AT "aET F 7 AteeTy, S T Feaw ug F o i yRfatr w €, asw e 7, e
AT & TH SATFTE STIRTAT S JT ATeqtas ST T2 61 T off, S o9 qf=a % &q¥ § [@a7 g, 907 af~a &

T AT T TRAT I AT FTUAT 37 UET qEE & TG Ha 1T T g<n 9% AT SAater o0 @< 6 TAST & o7
AEF TAT & ®F | TUMET T FTOAT |

(6) et FTaT SferReor srfarfaere, 1987 (1987 &1 54) F o7efie X <4 Stfersheur it 59T |, s =7f<h—
() et % =9 H fAoqeh (o0 T o forg @ @9 i 72t 2, St % % 72,

(i) TrET I =mamer T STt T g AT T W AT Br ;AT

(ii) 7 & FH AT a9 AT srater F forg, Faveaty, IuTedet, AT TaeT AT w101 qaeT 7 ¥ I af |
(@) UTeAe (FATHAF) & &7 H [ B S & forw 99 9 afga 951 grm, 59 a& &% ag,--

(i) Tret I =maTerT T ST T g1 AT 9 g THT Bv; AT

(ii) TFEH § T AT F AT & A1 AT (ST HaT F7 9867 7 T THT g6 A< 9T qr=a 7 File THged AT
7T I IS LT 7 FT 021 ; AT

(iii) T & FH IT 9 % forw At =t 92, Sear Ja99= A G & A9 9099 % aa9919 o 9 9 2T,
TR 2T gl; a7

(iv) 9 & FF o a9 AT rafy F oo =T gae7 F €9 H 9% 97T T L TH 86 |
(1) TS AR IUTEAE (THATRT) % & § g w19 % o a7 & afga 981 g, 59 aF % ag,--
(i) F9 & 7 T T FT TATer F orT qheiehl gae & &9 H 98 g7 7 T8 JH1 &l ; T

(ii) 37 e it srafer F forg ¥ werrae & srefie et o &y, ForeehT aqea T e 99T F AIY qi=g & daqHTT

HFH TGN, g1 F F A0 gl ST o F FaATerd a7 < ATortoas At § a9 i I06ar 7 siqea §
T ST9 7 T@qT &l |

(=) 1< =teh, =ATHF a7 F =0 # e G s % o a9 a% afga a8t g, o % & ag,--
(i) Tt g =TT 1 =ATATeter 7 g7 AT A @ AFT @ ;
(ii) = = it "feafer srafer & form S =rrmeter a1 oo e =maefter 7 78 1 27 ;

(iii}) ¥ FTAT SAfErwr, I ATATAT AT IFAH ATATAT | A o g9~y & aafa ¥ gafara a9 % e § gaed
# TTH AT F T T G TF AL TG AR

(2.) FIT ATE THATHT G2 % ®9 § [ (60 T % o0 a7 9% Af2q T8 0, S a6 (&6 ag 3 | gafaq ama
AT ATIOTTSrh ATHeT § 7 | 7 Tgre a9 &1 =t i g § Frgar, aofast siv & s 7 w@dar ar |
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(7) st wfasifa fAfewT 9 afafaaw, 1992 (1992 &1 15) F wrefiw wiasgfa srdfier srférepzor &7 3o &, &
=rih—

() Freria atewrdy F =7 # A o s % oo o a% afga a8t grm, 59 % & 98 Igaw =T #71 fis
“rramefter AT Rl Sg FTETer T qeT ATagfd 7 21 AT 7 @ TH AT ;

(@) =fas gaer % w9 § A fhu S % forw a9 aF affa 981 gem, 59 aF o ag—

(i) Tt S =TT &1 = TATefter 7 1 AT T T qH A AT

(i) AT wfogfa @A &, yfagfa shie s, 3g = a1 Sgaq =amed & 976 A< o 9
HETAT ATHAT | RIS § TATH AT Aied a9 a9 a ATea<hT 7 &1 ar |

(1) TR TEET, S 9 5, -

(i) T FEH &F FATAT AT AT | o197 qf=a &7 98 AT FeaF G a7 6T 57 aeae § &l q9qed a1
IFA< U= oTeer 7 AT g Ar

(i) STETTOTT TIAT, AATST aTaT UAT =t S| are i e § e siata wiasgfaat g a1 g [ty
IT ATIOTSAT AT AT AAT ST & FH 8 FH THH a9 &l (G0 A9 T 0 Ao a 7 &l -

g A1 AT AT AT T e Trfeereor &1 FrE g5 A7 et geed 7 Gora e Erfaame
e A OTfeaeor, a1 a1 | AT UH TS0 § FEAaE [aed & g0qed S99 Y699 &7 9T fls Ah, Iqal
AT AT FEFTA 6 I TATRAT, AT F ToTHIT Aty AT Ffasfa e sTfeeor & qaeq % =9 § g 81

TR SITURTT 7 UF STTERTat o 97 39 a1 | &1 a9 o Aia< O 9% 98 a1 7 UH ATIRI0 | 9% o707 F3 o
Tfaed 7 1 ST |

e 7 S 3 ot srfeerrdt ar waww var sntce g S 2 sty o1 s 2 72t © stan % v
ol ATEFTT 7 HEe F T H ITF HI1 9 Tdhd & F TATEAT HA 6 (o0 FAT & |

(8) ST T TA=TIT EHEATSH HT LT 0T AGAT SATETHL0 ATATHAH, 1993 (1993 FT 51) F (el T AGAT ATAFHOT

#T TT H, F2 It ARG Ta TF a8 07 aGA ATTFHT § T AfTFET F &9 § A * fow JfZq 981 grm o=
T ag T el T grav T w@rar |

(9) T =T faefer Tearstt v ofver o7 agett srfaraeor srferfaere, 1993 (1993 #151) F 7efimr =or Fwgert srfarsreor
#T TIAT H, Fle T =<k T TF oTeqer & =9 § [Agie # o sifga 981 g 59 a% & ag-

(%) ToreT I =aTaTer T FATATeer 7 g AT A W v AT

(@) AT e Far #7 g€ T 2T 1 e 979 YHeHaTST F1 39 a9 F7 AT T g1 3T JU qi=a a7 File
AT I7 TRt IFAH 92 9% IR9Or 7 AT En; AT

(37) Tt =eor At srterneor § rorei sfeanrdt & &9 § 19 a9 9% =g 7 v arn

(10) AT gE-H=Te e arfersor sfafaaw 1997 (1997 &1 24) F Jefiv T-H= foare gareme siw e
SterRer it Araq Fre | FE FEtatead o7  w [Agie o s 981 grm-

(F) sreget, 19 % T 72-

(i) ST ~ATATAT FT AT T T AT T @I AT 5 AT

(if) FoFeft 3 =mamerT &1 qeg =g T & a7 T @I ar |

(@) a2, ST T (% ag TFar, GeA=sT oY Taer arar UaT =i S a srferms, #1ear, arfsy, &t &,
TGT-FH, TS, IR, A F1A, TATHA, TL G AT UH AT AT ST GL-HATL a1 GATET ST Tt stfaspeor
T AR &1 H F7 & FF THH a9 FqT A9 37 s siqea 7 v |

(11) ot srferf=, 2013 (2013 F71 18) & arefiw WPy Fut fAfer srfier stferspeor 6 o &, F2 of7 ==f~F
fAaferfea oz ww At & foro 9o 9% affa a8t grm
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(F) T ST TF (% qg IFAH ATATAT F7 Fravefver 1 Bt 37 =marer F1 == d T2 AT T @Il |

(@) =T g, 99 9% FF 78-

(i) Toeft 3 =rmamer &7 STt T gr AT T @ A AT

(ii) TrEr Faet fAter srfdreor § o= A q% =AriaE g9ee T @ @rar; v

(iii) TET srfdawr e uma wgi st [t st g duet Bte srefrer srfeerer, sg =mare ar sgam
TS o qHeT FAAT F1 Gl ATHAT § [HIHATST 1 &F a9 qF 1 TATH A 7 78T & |

(1) AR TG, T T T g TATOT TFaT, HeafasT ¥ et arar =f<s T g1 o org f&te, st &,
SR weg a7 v, e qatian, @Ry, omr w6 a7 S oaer ' S g dudr &t sefe
srferRr & fore STt 21, § #7 & w9 0 a9 7 =G 719 $i7 g aqua T 2r |

(12) IUSTIRT HeroT Srfearfaay, 2019 (2019 =T 35) & srefiqr Tt Ius=hT f@are gurem smanr i gom 4 g off
=t et 7= o gl & oo g 7t grm-

(F) sremeq, ST aF T T@-

(i) ST =ATATAT FT ATATLTLT T 21 AT T @I 2l ; AT

(if) TRt I =TTe T FT gET AT T 8 AT T @Al |

() 95T, I aF T 98-

(i) TreT S AT T ATATNST T BT AT T T@T Al AT

(ii) T AT T At T o =Ararelter s ra¥ =ravefter & &7 § 7 ¥@rar; T

(iii) FraT, Teafaer v wfaer arer var safte S| e selame, #ear, arforey, B3fy, B, e, g9y,
LT, AT FTH, TATET T U =T HIHA ST TSI ITAHT [SaTa THTET ATRT 6 (o0 ITTR(T 27, § &7 F 77
T AT FT AT A A7 FIRIE AT T @A |

(13) fa=ra srfarf==w, 2003 (2003 FT 36) * e faea srfier srfaereor & zom ® g o =5fr Fufateg 15 ™
gt & forg srfga gt gom-

(F) reger. 19 % 6 72-

(i) SEAH ATATAT FT AT T FT AT 7 TFT 2l AT

(ii) TreT I =TT T T AT T g0 AT T @ ar |

(@) =TT 939, 99 aF % 98-

(i) Foreft 5 =T T At A r AT A g ar; A

(if) =7 a9 K wEATerd srater T Rore =rardter At st S =t & = 6§ T @

(iii) TAT srferahT S 9Te Fwear GEE AR e, s G AR s, GEa s stewr, 39
STATAT AT IFAR ATATAT % qHer e o daeft ATt § qFHaaarst #7 a6 a9 w1 90T oI T 37 |

(1) TEATRT T&, ST TF (6 9g TFar, AT T Sfasr arer var =t e o e somes, g,
Ao, fafaam, srefome weaTe, arfores, At &=, Sar-d, s, ST, o w, O AT UH AT JIHS ST
et srfersReer 3 for Su=nft 8F § 9 & &9 I a9 aF 7 49T T 377 g sTqaa T 2v |

(14) Terer a=1 srfarfa=w, 2007 (2007 =7 55) F srefi=r Torey ota srferseor £ zor & #rs of =af~r Fefofag g =
i~ % oo sfEa 7t grm-

(F) reget, 19 % T 72-

(i) SFIT ~ATATAT T ATATT T T AT T LT &1 ; AT
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(if) Tt 3 =maTerT &1 qeg =i 9 80 AT T W@ A |

(@) =T "a9 T, 59 TF 1% 98-

(i) Tt 3 =gmamerT &1 =TTt F g1 AT W@ Ar; AT

(ii) TET SrferahT O 9T e qmatae TfEETor, T a9 ATARIOr, IF FATATAT AT IFAW ATATAT H HAT
T ATAAT T THIHATS HT 7 a9 FT TATH A9 7 27 |

(1) werTE A e, S I

(i) Fora= T[T § A1 ST AT SHA FUT FT TR T I AT AEAT AT ATEAAT § FH T Gi7F A7 98 9 a9 6 FF
Fafyr  forw gt AT gr ar F @ ar; A

(ii) TorErer AT A7 FEAT ST AT AT H TS USATHE AALA F €T § UF a9 & F&F AT T 6T T 37T FHET: 3HAT
GT<R HSIY ST, FEISIY ST TAT RS 8 4 7 g1; AT

(iii) s =rf<h oEH TRFET, qeAfagr T9T TAST g1 AW AT qders, Far, arorey, B&td, @9, dwEr-ad, g6y,
TN, ATR-HT, TATHT AT FIS AT ATHAT ST T T ATEHT o T Iwarefy 21 & 9 a9 & safers &1 Forw
T AT i AT 7 T@ar af |

(15) gt ghea srfesreor sfarfe=m, 2010 (2010 #7 19) F srefim wgra gia sttersor 7z & FE =ahh
et & =1 & g % oo afga 981 grm

(F) Tl F =T H, ST IF 6 78,

(i) TReT I =mamerr &t FAraTefer ¥ g1 AT T W@ Ar; AT

(ii) TRt I =TTe FT 4T AT T 8 AT T @Al |

(@) 7T a5, I aF o —

(i) et s =maefror A T A A T AT A

(if) =& a9 i Ffeatera safer  forg e =mmefrer siw s e =t 7 @ ar; av

(iii) Tgr gha srfesreor, oY 37 a7 Sgaw =T § uhiaw oY a9 | @atad 2l § gRaaars’ & qrar]
AT F T T A9 o o107 SAferaht 7 72T af |

@) faerest aaeT, 99 9% FF 98-
(i) == o =37 a7 \rasme =37 a7 eree =3t & e g i 5947 | a9 a9 q3raer (R siara

T T aREFERT Tl ya, Atawer qHTeT [gior, SeEry ataad Sy, Sa-fasm Efear sae e
TTALOT FLEA AT §) F AT | TTH Y K ATAGNH AqAT Aied TEId & § THIE a9 F7 AT 7 T@av af |

(ii) FATT FLHRTT AT 5T FLHTL AT AL IT TT TG T&ATT HEAT § AT ATHAL 6 T1F AT FA & I
T F FHT Aigd THH I FHT TATHAF THT 7 T@aT 2f |
4. gEEAT ST ALAEHT F TG F (¢ F4, -

(1) afafT 9 ST a7 G921 & TEATad 9at w1 AT od g0 qaeq qi=a & A7 | ffh 9= o8 3uiar s
ST FHAT U FA & AT T=T 1§ T Fw g, S Aeffag attafea g -

?ﬁ)ﬁwme-ﬁ'mﬁﬁﬁﬁm%ﬁaw

o) e & forg =7 e, i

(
(
QECEERE ]
(
(F) e 9 % forw sifaw ardi |
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(2) |fafa afias F ToqaT § ST YT ATaEd Hl STedrell il STl HIAT AT FIAUIAT ST fehes ear=atnar % o
T SRS T UHT HeAT § QTeforee ¥ Tl 6T 9 Id a9E |

(3) sTemer & 9 o forw |fafa a1 ar Rt &1 afosr ST F2T St T sreras Wiy |Jehst ofie/ A7 =i & for o
ST ATHIT ol GIST FT HAIAT ST 3TeqeT F T8 I 73 o [0 (HGior F7 qa,

(4) SR sTreff T TT=IaT % SOT Feior 6 STETY T O (Tl T Tt Sreeh F T STLham T &4 o %
TETA ATRF SA=AATIHRAT F ATeA| 7 Faior qF waeiq #7 srfsrera, Fraaeiaar v g7 arer stfasmwor & srarst
T AT | TEd g0 AT oTaa A & 37 srferfaaw &1 oy 3 7 ST (7) F ST F Aqa IodF 98 &
forw o &g === o ST € &1 919 % Geer i fRremrter et |

5. TftaRE 3 forg =T —

(1) gttt % oo foreft e o st S & srfermea: Rfer afias = st & sogae § o foree g o asfy
srfxeat 3 wrer e o s, St S ger e e

(2) Tt 7= 9 IUERaT & forg fReivor #a awe afuty @ite arga arer safet fr st § 399 oaqea F
foro srfafier srfaram Mt i Uam @ed 797 U9 =7~ F i eaeor & 9eeg a7 o7eqel % T § F1d Fed q97 T4 7
T TEAAT |

6. Teqer T gaeal it eI STIRAT:- IS AR ATAFIT F Tege AT 927 % &9 § 7 78! a1 S s
T T a8 Fed T gt g1 =9 gay # fAfAfae B srtes g e =1 & S =i 781 By mr e

7. st . — (1) e & 9 o srrfeas Rfaa & gom ¥ --

(F) STeqeT HT FTAT H, Fea T AR Fl IUTAE AT ITAATETET IT ITAFTATT FTTAT IAKT AATEATT H STEHT 6
et U TEET T AT F T H FHAAGA F o6 (o107 [ Feed f orfara g |

(J) 0T AT SATVAT SATEHI 6 AT il ZIT H, Feal T TLHIL Hl R T ST 0T TEAT ST STTEFHIIT 6 TETET Hl
AT % ®T H FAAH FLA & (o107 FFT FaeA it o1 M |

(3T) ZROT FEAT AT SATEHTOT & TSN SATerahTy it T |, 0T TEeAT ATIFIT F redqer AT T 7 0T TGl
et STfersheor o doTele STt & =T § Fhagd Hid & (ory Faa wed it afaq gl |

(%) TS TLTHIAE ATAFHIT F eqer it T4T |, HAAq 5T ALFHE Al THAT U G367 Al AT & &9 § FHrdagd
T o forg T e it ot gMT

T 3
FEAET AT TEET HT AT AT AT AT
8. NI — rexey a7 weey, FohT off v e oy 7 forfaa  9aifaa 3% 999 e ¥ 19T § g

TR AT AT I T qF 6 I hesl T TLHIT G TEHFT AT STLATT qgl (AT ST & a8 UHT AT st
TTfed it A & o AT F 9T % AT ST & &9 § 989 =9 F [FF A< AT 947 98 91207 Tgi

T AT TAAT IEhT TS T THTCT T, TAH o ST Tgel 2T, TT LT0T HTAT LTI

9. forpraat it S = F e whkar.— (1) STei Feala Tt g7 Jeaer AT 9aeT F 999 H SHF IS F FAT H

AT | FEAE AT FFaar et ffe=a smar w1 stfvepae w2a gu forfaa formma srea it St 2, ar ag oy
[BEIRREIIEEACAEEInaslill

(2) STET TTIHE ST I Fea i GLHT ol g 7T g [ oTeqeq I1 9a89T F FETA1 AT JHHAAT 6l Foqar &l =
T i for gfaaaa e g a7 ag atafa w1 fFder Ff |

(3) | STr=r Faaft 77 eft = gy Sti=r st s7-

(F) STl STT= reqe  faeg §, oAy ~ATTed &7 ATATLTIT T 3= ~ATITAT T T&I ~ATIHIA & ATAT BT g, AT

(@) et = 93 % f9%g §, S AT 7 AT g AT @I g |
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(4) STT= UF 90 % a2 a7 UH ATAFT G097 F ATqe QI 0 ST, ST Fea i G g0 ATSHEd: 88 718 &
v fafafEse G oo

(5) |, ST & fAeFT % TeaTq Fea T T FT Y07 qTH 9 THT Ehr-feeafort & ara S ag sf=a aw= g9+
] F AT AT ¥ 0% AhY T 3T 9T F FOT HT SHH FHI9 Fd gU AT ROIE Fedi T AT Tl T8
FOT |

(6) wfafa farfaer whram =f2ar, 1908 (1908 #T 5) gTeT srfarwtra whramsl & arew Agt gRiT Al JThfa® =T *
frgiat grer Antafeta grRi & 38 sroet shwam fSrmer stanta Seeht st Y ardia, =ome i awg e w7 ofF 2,
Rt v i oafsa grft

AEATT 4
A7 AT W

10. FqT.—(1) FLTeT T ] TEAT ATAFTOr F Ao aferwrT i denfies sfémr & ferfa afewrd w
BIEFT, 2,50,000 =3 (Frre) Sra= wiawmg gaeq B s |

(2) T=F=T T 2,25,000 FIF Fq TAHTE Hacd 3T STTUATT |

(3) FeTT TLHRTT FIT TST 0T agetT ATARwor F o srfesmrdy a7 shenfes srfteror % o st
1,44,200-2,18,200 93 I+ Hacd (AT SITUIT |

(4) TorefY =afara o srearer AT @aed & =9 § [AgEa o S 67 9T § FfE 39 S99 YTeq gidt g ar UH Stad & aaqd |
T I FIT ST T T TeheT THA T =TT 23T ST |

11. ed.— (1) TeqET SY TEET UH A 37T FBIIGT Bl T FIA 6 gHaTT giil ST AT TEH1E F THI a9 aTd 998
F’ TG STLOT FA ATl ATARTAT Tl AT ¢ |
(2) 37 7=\ (1) # siafaee et a1a & gra gy AT 1 Sasr, 2021 & 7eqe] IT 9287 & 919 T8 T Jgdcd (HIA1 &
ATATT Fea 1T TEAHTL ZIT ITAH TS ST Lol ATATH AT HT ATH ISTH FT [Ahed gIT TI4T 9 (Aeafortad a1 &
T Tgd U Fahe foherw st wfaqfd * forg am=r givr-

() T FHAT SATEHI % TSN STTAFT AT TR AT % FOTE i A & (oara sreger iy
FT § TF AT TATH g 97 T(AHTE ; 3T

(@) AT F FEET ST T aGAT ATAHLOT TAT ST STTAFHLOT 6 FISTEIT SATEHRIAT HiT IAT F TH
AT T=H I gAY &9 TIAHTE |
12. UREgT AAT.—3TeqeT AT HEeT TTF w1 T F ITSET F ATHT T TH § T ‘F UG g0 F aTe
THTT Aq AT ATAFHTAT FT ST AT & ATHATT AT 3iT =T F=A=E=1 % & am3w gq &% w12 &
agfier ¥ fore e 2

qAT 5
Yo, wiasy [Ty, STam ik ggt

13. Term, wirsy fAfYr six STam.—(1) S==aw =maTerT 91 9= A F g raredver A G w@fea far
I AT FeqeT T 9287 450 § [Agaa hu s &t g9 #, stfeepeor & a7, 39 a1 S|+ a8 9&6fdq g % [aat %
FTET T9rT g fohm St & forw srorr & o STosfy sire Famfearfa arameor wiasy ffdr G em) =, 1960
AT SferaTft Tor Tt T 38 AR] Seord & forw A 3 et g onfad g |

(2) sr==r Tsft grHeAt |, qEET FATRAS derardt iy f[ter (area) ), 1962 A1 sferart gue worTeT F Suat
ZTT TR gt |

(3) srferaeor § & T2 Farer F forw srfafvard Yo siiv IUaTe erqara 7t gl |
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14, GE.—(1) T AT T TAF a9 1 ga1 % forw e o1fSia ggr F gha 2 |

(2) Toreft SFefex I & Teaeq AT AEEAT Hl TS & AT ATH AT Gal TG qai hl ST Tl |

(3) FET % AT, FET AT T GG Fes 7 T qar (), F=w, 1972 F 7w 40 gy anfaa goft |

(4) STeTeT AT AEHT TH 904 K AL T2 gU, I @I | T2 AT Gel 0l arad gel {1 il ahae g %6

Aferwad gal qAET e Siasia q@ a1 & Faragied & a7g areq wd |7 g, T off 2o § Fey fAfEe
(gr) fam, 1972  srefier farfea =i & stfers 727 gt |

(5) FEt TFA FLA ATAT TTTEFHTLT (AT T —

(%) TaeT F oIy sremer;

(@) sremrer it srqurerfa T TAT §, 75T TATHIAE ATAHIOT o TeqeT T TST TATH S F TeqeT & (o0 gafaa T
TqHTT; 3T

(M) ©T (@) | FATE | (9T FT 39T § Teqey it rquieata & sTeder AT 9aeT & o et T a2 |

(6) Tl HLHTT TeTeT AT FEEAT ol (A9 ITAT o o7 HSET TITTAFRTET ZIMT |

HLATT 6
e

15. facdir sfix sty fRaT T SI9orT.— sTeret a7 AT 9T UT TG FIA H Tl TIAT SEqd| < AU Al T
forett=r T ster fBaT it = 3 |

16. AT T 7T TF.—(1) FLqeT AT AEEAT T a7 F e {7 o= oat e o o= Fawt § voee gyay 78t
FATT MU & UHT FOAT ST THE ‘T T& 10T FHIA ATl AT TLH1E 6 THIT 9+ aTel TR Hl AT 2 |

(2) STeeT AT TEET I SATAFHIT T HATA & HATAG (e 6 TLAT ATAHL & THET Fls SATHTT Al HT |

(3) 3reTeq AT FEET ATAFHIOT H 37 AFATA | 1 FId THA HIS ATETEIH AT Tl H |

(4) ATYFTOT FT AT AT & 39 A T THI 98 I I¥ I47 A5i Lgal g af a9 6f iy & forg g s
et safaa ST sTfaeor % gHer FEATRAT FT TAFRR § & Tae IT TATHH H IT 399 F6ad [HAo" ST qg1
FLAT:

Tiq =9 | siatate #1919 deaid L T TsT LT 1 e e a7 foeft St arfeeeor v
e, T AT Wi 17 A= gy a7 39 o7efie waviua ot fAvmr a7 st srferfa=, 2013 (2013 =7 18) it
T 2 % GT (45) § TAT TR et F9«T & e et s &1 @) 981 g |

17. 9% 3T M IQAT T AT e IT HEET % €9 § (A7 AT T3 T4 A3 94T 92 Tg07 F3 & Tg 39
FRTwi & IuTEy 9= 2 7 TET 3 H 97 ST A IAT il T AT ST FEATAT HA |
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T=7 |
(P 4 3=)
[sTaEe & W& "giga s afas 1 9]
. .
qTET LRI
HATAT
ERIL
FHHL .
< feeet1-110001
IEGIED
KGRI ES
SATEHTOT A ALTA/TEET o USRI o [T FT-HaefT|
1. srferspor:-  (=rfersReor it ArmH) srfersRe, aferfaaw F st corfuq o
gfiehir sfaareor g ST sAfafaas % dga fafysr sfiei ft gHare Far gl
FT AT H fRuq g o o+ eef =rads
H foqq 81 95T, Fl F99 % TATT o8 F et oft =419 9% 991a FohaT ST 519kt gl
2. k.- Mt femm six searfora Rt & fore sreree st fre 5 22 2
9T T s fy i

3. TFar:- st it Al % oo TRaard, arrar, a9 i s a7 od, stfeeer (Far i o)
=, 2021 % STaeTEi * AT 2t

4. I T IOHAT:- 3 92 97 e F forg 9t v frerfeer s % forw sfersor geme srfafaa, 2021 %
Ted T @ISl Tg- 9349 FIH{A, AITAAT T TEIar i AI9a F T Agd ad gU &l & (o0
AT AT ITLHAT % HIg § AaTAT 0 grAard wat A aaftws qwea? GEe-famd #7214 % o
STt 1 T ARAAT, Aqea ST AT fFE-Eme F sraw o= afwfa g = geaisT &
e a< stfaw === R Srom

5. SIS sl IHAT:- TRT 37 T=ga ATTHIT F AT It WTeaT (e Fal aR] 27) T SAHd
STd g sie SEw '@ (i) aqFg- | w {u g9y # sfaw gaid (i) aqEd - 1§ fRuoam
TR/ e e /3T et 51T U ST a1 THTora= (jii) srferspt & sreae "rame/aduare
#r v wiaterat S Bt T ® sfasrr g e swrforg e 9= aut #r Ser/adiuamr
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ATierer g (iv) Fast qasar (v) Aqad- ||| § aadr U Tmeia S § qeAftastT TororT=/HHEr (vi)
o == aut & O ATTFET 9T TR T T AT a7 qTEqdl, S S g, FfAEqa f@Aew,
Fraforfea 9 o= afeaT sTo, arfs =0 FEiaT | TH Tgd AT

[AT 3/ 4]

6. TreTeRT/aeEay faa et F oo gemy wru sreafEat v w1 A wAE e 99 3 g gem
FEITHAT T AT SHAEAT FF FLAT AT

7. =TI T Raiia srees SO SArea/sAtaawr i Jadrse § ST3Aare a1 ST 94T gl

8. ifqw T & T2 WA 3T IUdh Sfeated aeds Aqae & &qr 9T ded 9 fF=r 98 f6ar
STTUATT

Taft AT ST 39 S Frtedl § fAwear & y= Gy s qrfe ofter s seaw dear # siae 9Ty 281 99|

(FEATEAT FTA AT SATEHRTLT FT ATH)
FaT q=E, AT AR/ A9

ATATR-1
ERE)

ITHEET gIT
EICER]
EETE 8
o

1. 919

2. 5=q fafer

3. A (THHT/TEHET/AIEHT /LA
4. TEATH/ATATT

5. 59 e
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SraTE EIEENIRED
EREIC] 2pi
T
HIATEA/HT
7.
TH:
6. FaT/HAT [WTET Fl A 2]
7. ATer ARTAT (IHH FTATTHA H)
wq.ger | e e = ST FIA | UTH ST AT | QreAforE [ELRVIEREER
[FHFET FEAT ] AT wfrerd (%) | TEET
T
8. T FT AHA:
8%) ATHTT US| ¢[F Fd gU FIATTHH H FHATL 6 &9 H AT FT [VHi<, Iohd | TaT0:
. HEqT AT &7 99 UF 9qT | 9EATH/Ea AT AqGATT | HAT At T T
(FF TG/ @A | G afw F ) [ Ramy | 9w T/
T/FTE A7) T

T B ST HH H. 970 S 3192 qi=ra/frar =rarefter/srae e =mamefey/ase Seeer (srgar  aga star off Ry
2T STqET IHH 9T % THEHE Bl
8%) FAAHTT AL & & Fd U FTATHH § UG AT HT [VHIE, IohH | FaqT0

F. F=AT 9T F T fFaer AT FT aty B T et Y

T TH

S| A [ET AT [FATF A9aT Ag-~a113e /aife® [fAfaer /#e-Faiwor &A=t qraer /gt gaedt amaer

[T [FET [T /AT [ATIOST [Taele [ATastieeh ATl a7 A5 o, a1 €T A0 g/ IR % 91 A,
Tfe FT< 2T, & F9074T 1Y
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9. T LRI & JIT gi=a/
IERIRRIRIE IR IR IR ]
TSI LA AAAT S AT THFE
I (STl el a1 81) & IS § Ja=arT
aTe F i At

10. AeEF & AT Ao g9 uw
e (200 9rsat H)
(STET &l T A 21)

1. eI IRIE R IR PET ] : U ATHEAT &7 f3awor
qHE THAT o FATAT H FferT (Feare o o wreer/amaer et R a2t g2) faeor afga
AL (T A )

12. FgAa &1 y= 1T, SrEH stfaew/ams awsde
AT o =T H TR §/0S(1ha &, qTHHe 2l
[FRTET AT =T STfersRTey o Srerar ee g sttt o for]
13. aTite o, fSrEe |7 srerae s fEae o
BT [ACaT<T AT +ATTA STfEraT<y F Srerar aeg syt
% ferm)
14, =T ITAtedT 9 05 #rer@ [200 9158 T4]

15, QEERTT /A TH/TRTe, AT F1E 2,

16. TSI 3ot | ATAAT A Ari/aer=i/
Tt/ e A = A1y Jeae)

17. &S ATATh SATERIT, TR Fre g1, e 12 & o
T T Sreee & GHYT § Ie@ AT ATg

ST

1. ¥ T TATOG FAT g % S0 &F T GAAT HLT SATHH U [eaTe 6 A8 [0 Tl Ud 001 g 947 390§ A0
T/t @t e o 81 =t et s 3% g Rt arnfivra gEer # o/t B s w o se
T 7 {7 ITHTEA T /HATY T Tah1 & ATTed & faaT aohte F8Td T &1 ST

2. =99 Aiafa it 92% & 918 § (AT AT T AT Tl 7
3. Tafs & forw vt g ==t o st a2 & fgie &0 797 781 Fem)
4, # fAgRe F sraer % ST g % 30 3T % fiaw FEw T8 HET)

5. #zH Iar g 6 afe § 797 9.2 ¥ 4 7 IFcataq aat #§ & Bt off ord 7 oo 39T a1 9 a3 a1 43
Hai-arg] T et war MeEr/aitates FEm qur Gfeammes feee 8 FAyte 3q BFEr & oo dw ad 6
sratyr % foro faafSia 2 fe=m smovm

T

EGIED vreff % gEareT
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srgra-ll

AR/t E/Eer T g o S e e

ST TRt STTaT g & sfysfedt/gamd FARRERIR IR EEER R E
T TAT 39 919 - | § Sfeataa drefors TRIars $iw oqad g

g ft yATiora R srar & B S g i aasdhar/sarATes /e dted a1 FEmrdie a8t g i
T e Herr st (1) § Faehar JeEl ST T T g

IAHT/ITHRT FATAYT THTIOT FT T 2
frger 10 aut &t sy % S Hsfmdpard T FIe THT AT
AT STHTET Al AT T4T|
foreger 9t % THTS/ TS F T TaH AR WIeEeS AT (TEHIe/TdiusnT fit Tei® wiereee I
TR gl AT ew) /= 1/FAT & daer * Hag H THh 91 HAY g
T =T yrfereT<y &t 4gv ud geara”
argeraE-lil

39 srferrd #1 fRAawer e fore aadar Rt /i s <t 81
(=T AAehar AT STIET (AT F Y@ 510 ged1eqy Aigd (AT 1)

1. SITerRTT &7 ATH (T A7)

2. fUar#Fram

3. ¢ fafy

4. T frgfer Fr avE

5. 9T H T T aEE

6. wrferrTer forer Jrar & "etea g, (e
FH/AT/EET TS TRl Fal AN &, aﬂ'mm)

7. oTRT 9T (T@ad a9 aul % I)

F.9.

TS (T TEATH TAT EEIEERIIEETRICr q GED
1Y) JATT T AT HATAF /AT T AT
(Frowg afz 3 srferarTieat &

HTHA H)
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8. AT ATAFTET &7 Tlawer qeAtagr T TgHd T=T a7
STTerhTT =T | @T T g1 (T L 9 FFEer f&mr sm)

9. =T AfaFT & fAaeg fUaer 10 a9t e |Jashar
3f® afea et Fam=m % s & st= i 1 2
T2 g T HEAT FAT 9T (*)

10. T AT 1 O=er 10 F9f F 0 Fl qoT &
TE g, T BT a7 SHhT qTerg qoT g2(*) F7 foawor

11. a7 At F g ars 1 aria & #:5
AALTEATHH/aT T Frears a7 Jreefie «faq g1 (@fw =,
T Haet e, ate Gt ofF s %, =g e )

12. 7 AT F A et 7 aria 7§ S
FRATs == g1(Ffe gf ar fFawor § (%)

(*) T FETd |9 & AR & Fahar St S &7 T off a7 I q18 AT @ty & forg =1 3uarsd #7)

(ATH ST gETe)

=7 |
(Framr 17 %)
Teer/aeeT (AfAhr 1 ArH) F forw ug i erwer v =
H, WAT., F TAA/AIHT & =T § (Fg<h a1 797 § (AT T A9 qAET F I FLA1/FIAT g 47 9 2547 6 919
AT T ST/t § R § sTeeq/aaed (ATIFHOr FATH) F T H AT FAAT T (Hagd SHIMERT ST FaAS1 T
oA FoFeft =% 97 TeTTa, FE AT 59 & AT AT, A AT T F SATET FEM/AEAT T | GG oY HL
AT T TATT TG/ |
=7
(R 17 3=)
FeT/AEET (FFEHTOT T ATH) F forw raehi=rar v ey &7 T9=7
#, T, (FATATIEFTOT HT ATH) F TeT/TTET % €9 § (HI<h 209 6 TAT, TATST & I FA1/FdT g a1 § e 6

TATH 6T T Aq/edt g B # Terer a1 a2 w9 | AT A SAfE ar et w #we |t ara e Ay fFE F e
FATAT STUIT AT qH  ATEA/TEE/ITH (ATAFIIT T ATH) F AeTeA/TTET % &9 H L Fdoql & 3r9qd Hagd & o0

ATTITF T F o0 FATT ZIT, AET TaTSIAT AT The FeA (T |
[F7.5.7-50050/9/2016-59T.1 & (FrETHETE) (WRT-1)]
ENICEI IR I

TTSHTCE ATI
A9 11, 2020 F ssegdT (HT) ST 804 | AA & AT SYAH ATATAT & HUF T THATEAT FA & (0 1 a4,

2021 & TEATIT TATAT <dT | T TATIO ThaT 1At ¢ B Fr8 ff SAT<F UF @A T=1a 8 Siagd &9 § To97ad
T B
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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 15th September, 2021

G.S.R. 635 (E).—1In exercise of the powers conferred by section 3 of the Tribunal Reforms Act, 2021 (33 of
2021) and in supersession of the Tribunal, Appellate Tribunal and other Authorities (Qualifications, Experience and
other Conditions of Service of Members) Rules, 2020 except as respects things done or omitted to be done before such
supersession, the Central Government hereby makes the following rules, namely:-

CHAPTER |
PRELIMINARY

1. Short title, commencement and application.—
(1) These rules may be called the Tribunal (Conditions of Service) Rules, 2021.
(2) Save as provided in these rules, they shall come into force on the date of their publication in the Official Gazette.

(3) These rules shall apply to the Chairperson and Member of the Tribunal as specified in column (2) of the First
Schedule of the Tribunal Reforms Act, 2021 (33 of 2021).

2. Definitions.— In these rules, unless the context otherwise requires, - (a)“Act” means an Act specified in column (3)
of the First Schedule to the Tribunal Reforms Act, 2021 (33 of 2021);

(b)  “Chairperson’’ shall have the same meaning as assigned to it in clause (a) of the section 2 of the Act;

()  “Committee” means the Search-cum-Selection Committee referred to in sub-section (3) of section 3 of the Act;
(d)  "Member" shall have the same meaning as assigned to it in clause (b) of the section 2 of the Act;

()  “Tribunal” shall have the same meaning as assigned to it in clause (e) of section 2 of the Act;

()] words and expressions used herein and not defined but defined in the Act shall have the same meanings
respectively assigned to them in the respective Acts.

CHAPTER II
APPOINTMENT OF CHAIRPERSON AND MEMBER

3. Qualifications.— (1) In case of Industrial Tribunal under the Industrial Disputes Act, 1947 (14 of 1947), a person
shall not be qualified for appointment as Presiding Officer, unless he,-

€)] is, or has been, a Judge of a High Court; or

(b) has, for a combined period of ten years, been a District Judge and Additional District Judge.

(2) In case of Income-tax Appellate Tribunal under the Income-tax Act, 1961 (43 of 1961), a person shall not be
qualified for appointment as ,-
@ President unless he is a sitting or retired Judge of a High Court and who has completed not less than
seven years of service as a Judge in a High Court or a Vice-President of the Income-tax Appellate Tribunal,
(b) Vice-President, unless he has been a Member; and
(© Judicial Member, unless,—
0] he has, for a combined period of ten years, been a District Judge and Additional District
Judge; or
(i) he has been a member of the Indian Legal Service with ten years of experience in litigation

and has held a post of Additional Secretary or any equivalent or higher post for two years; or

(iii) he has been an advocate for ten years with substantial experience in litigation under
Income-tax laws in Income-tax Appellate Tribunal, High Court or Supreme Court;

(d) Accountant Member, unless, —
Q) he has for twenty-five years been in the practice of accountancy,—
(A) as a chartered accountant under the Chartered Accountants Act, 1949 (38 of
1949); or
(B) as a registered accountant under any law formerly in force; or partly as such

registered accountant and partly as a chartered accountant; or
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(i) he has been a member of the Indian Revenue Service (Income-tax Service Group ‘A’) and
has held the post of Principal Commissioner of Income-tax or any equivalent or higher post and has
performed judicial, quasi-judicial or adjudicating function for three years.

3) In case of Customs, Excise and Service Tax Appellate Tribunal under the Customs Act, 1962 (52of 1962), a
person shall not be qualified for appointment as,-

(@)

(b)

(©)

President unless, —

(i) he is, or has been, a Judge of a High Court and who has completed not less than seven
years of service as a Judge in a High Court; or

(ii) he is the member of the Appellate Tribunal;
Judicial Member, unless, —

M he has, for a combined period of ten years, been a District Judge and Additional District
Judge; or

(i) he has been a member of the Indian Legal Service with ten years of experience in litigation
and has held a post of Additional Secretary or any equivalent or higher post for two years; or

(iii) he has been an advocate for ten years with substantial experience in litigation under
indirect tax laws in Customs, Excise and Service Tax Appellate Tribunal, High Court or Supreme
Court;

Technical Member, unless he has been a member of the Indian Revenue Service (Customs and
Central Excise Service Group 'A’) and has held the post of Principal Commissioner of Customs or
Central Excise or any equivalent or higher post and has performed judicial, quasi-judicial or
adjudicating function for three years.

(@) In case of Appellate Tribunal under the Smugglers and Foreign Exchange Manipulators (Forfeiture of
Property) Act, 1976 (13 of 1976), a person shall not be qualified for appointment as,-

(@)
(b)

Chairman, unless he is, or has been, a Judge of a Supreme Court or Chief Justice of a High Court;

Member, unless he has held the post of Additional Secretary to the Government of India or any
equivalent or higher post and has performed judicial, quasi-judicial or adjudicating function for
three years.

(5) In case of Tribunals under the Administrative Tribunal Act, 1985 (13 of 1985), a person shall not be qualified
for appointment as.-

(@)

(b)

(©)

Chairman, unless he, —
(M is, or has been, a Judge of a High Court; or

(i) has, for a period of not less than three years, held office as Administrative Member or
Judicial Member in the Central Administrative Tribunal.

Judicial Member, unless he,—
0] is, or has been, a Judge of a High Court; or

(i) has held the post of Additional Secretary to the Government of India or any equivalent or
higher post in the Department of Legal Affairs or the Legislative Department including Member—
Secretary, Law Commission of India; or

(iii) has, for a combined period of ten years, been a District Judge and Additional District
Judge; or

(iv) has, for ten years, been an advocate with substantial experience in litigation in service
matters in Central Administrative Tribunal, Armed Forces Tribunal, High Court or Supreme Court.

Administrative Member, unless he has held the post of Additional Secretary to the Government of

India or any other post under the Central Government or a State Government and carrying the scale of pay
which is not less than that of an Additional Secretary to the Government of India:

Provided that the officers belonging to the All-India services who were or are on Central deputation

to a lower post shall be deemed to have held the post of Additional Secretary from the date such officers were
granted proforma promotion or actual promotion whichever is earlier to the level of Additional Secretary and
the period spent on Central deputation after such date shall count for qualifying service for the purpose of this

clause.
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(6) In case of Railway Claims Tribunal under the Railway Claims Tribunal Act, 1987 (54 of 1987), a person
shall not be qualified for appointment as,-

@ Chairman, unless he, —
(M is, or has been, a Judge of a High Court; or
(ii) has, for a period of not less than three years, held office as Vice-Chairman, Judicial
Member or Technical Member, as the case may be.

(b) Vice-Chairman (Judicial), unless he, —
(i) is, or has been, a Judge of a High Court; or
(i) has been a member of the Indian Legal Service with ten years of experience in litigation
and has held a post of Additional Secretary or any equivalent or any higher post; or
(iii) has, for two years, held a civil judicial post carrying a scale of pay which is not less than
that of an Additional Secretary to the Government of India; or
(iv) has, for a period of not less than three years, held office as a Judicial Member.

(© A person shall not be qualified for appointment as the Vice-Chairman (Technical), unless he, —
0] has, for a period of not less than three years, held office as a Technical Member; or
(i) has, for two years, held a post under a railway administration carrying a scale of pay which
is not less than that of an Additional Secretary to the Government of India and has adequate
knowledge of rules and procedure of, and experience in, claims and commercial matters relating to
railways.

(d) A person shall not be qualified for appointment as a Judicial Member, unless he, —

(i is, or has been, a Judge of a High Court; or

(i) has, for a combined period of ten years, been a District Judge and Additional District
Judge; or

(iii) has been an advocate for ten years with substantial experience in litigation in claim
settlements pertaining to damage to life and property in Railway Claims Tribunal, High Court or
Supreme Court.

(e A person shall not be qualified for appointment as a Technical Member unless he is a person of
ability, integrity and standing having special knowledge of rules and procedure of, and experience
in, claims and commercial matters relating to railways of not less than twenty-five years.

@) In case of Securities Appellate Tribunal under the Securities Exchange Board of India Act, 1992 (15 of
1992), a person shall not be qualified for appointment as, -

@ Presiding Officer unless he is, or has been, a Judge of the Supreme Court or a Chief Justice of a
High Court;

(b) Judicial Member unless, —
0] is, or has been, a Judge of a High Court; or
(i) has been an advocate for ten years with substantial experience in litigation in matters
relating to financial sector before Securities Exchange Board of India, Securities Appellate Tribunal,
High Court or Supreme Court.

(© Technical Member unless, —

Q) has held the post of Additional Secretary in the Ministry or Department of the Central
Government or any equivalent or higher post in the Central Government or a State Government; or

(i) is a person of proven ability, integrity and standing having special knowledge and
professional experience, of not less than twenty-five years, in financial sectors including securities
market or pension funds or commodity derivatives or insurance:

Provided that a Member or Part time Member of the Board or the Insurance Regulatory and

Development Authority or the Pension Fund Regulatory and Development Authority, or any person at senior
management level equivalent to Executive Director in the Board or in such Authorities, shall not be
appointed as Presiding Officer or Member of the Securities Appellate Tribunal, during his service or tenure
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(8)

as such with the Board or with such Authorities, as the case may be, or within two years from the date on
which he ceases to hold office as such in the Board or in such Authorities:

Provided further that the Presiding Officer or Member shall be a person who does not have any
financial or other interest as are likely to prejudicially affect their functions as such Presiding Officer or
Member.

In case of Debts Recovery Tribunal under the Recovery of Debts Due to Banks and Financial Institutions

Act, 1993 (51 of 1993), a person shall not be qualified for appointment as Presiding Officer of the Debts Recovery
Tribunal, unless he, is, or has been, a District Judge.

(©)

In case of Debts Recovery Appellate Tribunal under the Recovery of Debts Due to Banks and Financial

Institutions Act, 1993 (51 of 1993), a person shall not be qualified for appointment as Chairperson, unless he, —

(10)

@ is, or has been, a Judge of a High Court; or

(b) has been a member of the Indian Legal Service with ten years of experience in litigation and has
held a post of Additional Secretary or any equivalent or any higher post; or

(© has held office as the Presiding Officer of a Debts Recovery Tribunal for three years.

In case of Telecom Disputes Settlement and Appellate Tribunal under the Telecom Regulatory Authority of

India Act, 1997 (24 of 1997), a person shall not be qualified for appointment as,-

(11)

€)] Chairperson, unless he, —
(i is, or has been, a Judge of Supreme Court; or
(ii) is, or has been, Chief Justice of a High Court.
(b) Member unless he is a person of ability, integrity and standing having special knowledge of, and

professional experience of, not less than twenty-five years in economics, business, commerce, law,
finance, accountancy, management, industry, public affairs, administration, telecommunications or
any other matter which is useful to the Telecom Disputes Settlement and Appellate Tribunal.

In case of National Company Law Appellate Tribunal under the Companies Act, 2013 (18 of 2013), a person

shall not be qualified for appointment as,-

(12)

€)] Chairperson unless he is, or has been, a Judge of the Supreme Court or the Chief Justice of a
High Court;

(b) Judicial Member unless he, —
(M is, or has been, a Judge of a High Court; or
(i) is a Judicial Member of the National Company Law Tribunal for five years; or

(iii) has been an advocate for ten years with substantial experience in litigation in matters
relating to company affairs before National Company Law Tribunal, National Company Law
Appellate Tribunal, High Court or Supreme Court.

(© Technical Member unless he is a person of proven ability, integrity and standing having special
knowledge and professional experience, of not less than twenty-five years, in law, industrial finance,
industrial management or administration, industrial reconstruction, investment, accountancy or any
other matter which is useful to the National Company Law Appellate Tribunal.

In case of National Consumer Disputes Redressal Commission under the Consumer Protection Act, 2019 (35

of 2019), a person shall not be qualified for appointment as,-

@ President, unless he, —
Q) is, or has been, a Judge of the Supreme Court; or
(i) is, or has been, Chief Justice of a High Court.
(b) Member unless he,—
(1) is, or has been, a Judge of a High Court; or
(i) has, for a combined period of ten years, been a District Judge and Additional District
Judge; or
(iii) is a person of ability, integrity and standing, and having special knowledge of, and

professional experience of not less than twenty-five years in economics, business, commerce, law,
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finance, accountancy, management, industry, public affairs, administration or any other matter
which is useful to the National Consumer Disputes Redressal Commission.

(13) In case of Appellate Tribunal for Electricity under the Electricity Act, 2003 (36 of 2003), a person shall not
be qualified for appointment as,-

(@)

(b)

(©

Chairperson, unless he, —

(M is, or has been, a Judge of Supreme Court; or

(i) is, or has been, Chief Justice of a High Court.

Judicial Member, unless he,—

(M is, or has been, a Judge of a High Court; or

(ii?j has, for a combined period of ten years, been a District Judge and Additional District
Judge; or

(iii) has been an advocate for ten years with substantial experience in litigation in matters
relating to power sector before Central Electricity Regulatory Commission, State Electricity
Regulatory Commission, Appellate Tribunal for Electricity, High Court or Supreme Court.

Technical Member unless he is a person of ability, integrity and standing having special knowledge
of, and professional experience of, not less than twenty-five years in matters dealing with electricity
generation, transmission, distribution, regulation, economics, business, commerce, law, finance,
accountancy, management, industry, public affairs, administration or in any other matter which is
useful to the Appellate Tribunal.

(14) In case of Armed Forces Tribunal under the Armed Forces Act, 2007 (55 of 2007), a person shall not be
qualified for appointment as,-

(@)

(b)

(©)

Chairperson, unless he, -

0] is, or has been, a Judge of Supreme Court; or

(i) is, or has been, a Chief Justice of a High Court.

Judicial Member unless he is-

0] is, or has been, a Judge of a High Court; or

(i) has, for ten years, been an advocate with substantial experience in litigation in service

matters in Central Administrative Tribunal, Armed Forces Tribunal, High Court or Supreme Court.
Administrative Member, unless he, -

(i) has held or has been holding the rank of Major General or above for a total period of three
years in the Army or equivalent rank in the Navy or the Air Force; or

(i) has served for not less than one year as Judge Advocate General in the Army or the Navy
or the Air Force, and is not below the rank of Major General, Commodore and Air Commodore
respectively; or

(iii) is a person of ability, integrity and standing having special knowledge of, and professional
experience of not less than thirty years in, economics, business, commerce, law, finance,
accountancy, management, industry, public affairs, administration or in any other matter useful to
the Armed Forces Tribunal.

(15) In case of National Green Tribunal under the National Green Tribunal Act, 2010 (19 of 2010), a person shall
not be qualified for appointment as,-

(@)

(b)

Chairperson, unless he, —

Q) is, or has been, a Judge of Supreme Court; or

(i) is, or has been, Chief Justice of a High Court.

Judicial Member, unless he, —

(i) is, or has been, a Judge of a High Court; or

(i) has, for a combined period of ten years, been a District Judge and Additional District

Judge; or
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(iii) has, for ten years, been an advocate with substantial experience in litigation in matters
relating to environment and forest in National Green Tribunal, High Court or Supreme Court.

(© Expert Member, unless he, -

(i) has a degree or Post-graduation degree or Doctorate Degree in Science and has an
experience of twenty-five years in the relevant field including five years’ practical experience in the
field of environment and forests (including pollution control, hazardous substance management,
environment impact assessment, climate change management, biological diversity management and
forest conservation) in a reputed National level institution; or

(ii) has administrative experience of twenty years including experience of five years in dealing
with environmental matters in the Central Government or a State Government or in a reputed
National or State level institution.

4. Selection for posts of Members and Chairpersons.— (1)The Committee may cause a vacancy circular to be
issued through the Member-Secretary, giving details of the posts of Members proposed to be filled up, including the
following—

@ number of existing and anticipated vacancies;
(b) qualifications;

(©) salary and allowances;

(d) format for application; and

(e) last date for filing of applications,

in Form-I after making such modifications as may be deemed fit.

(2) The Committee shall scrutinise, or cause to be scrutinised, every application received in response to the
circular, against the qualifications and may shortlist such number of eligible candidates for personal interaction as it
may deem fit.

3 For the post of Chairperson, the Committee may, either cause a vacancy circular to be issued and call for
applications or search for suitable persons eligible for appointment and make an assessment for selection to the post of
Chairperson.

4) The Committee shall make its recommendations based on the overall assessment of eligible candidates
including assessment through the personal interaction after taking into account the suitability, record of past
performance, integrity as well as adjudicatory experience keeping in view the requirements of the Tribunal and shall
recommend a panel of two names for every post for which selection is being done in accordance with the provisions of
sub - section (7) of section 3 of the Act.

5. Selection for re - appointment.— (1) An application for re-appointment shall be considered in the same manner as
that for the original appointment, preferably, alongwith all the persons shortlisted in response to the vacancy circular
or otherwise.

2 While making its assessment for suitability to a post, the Committee shall give additional weightage to the
persons seeking re-appointment for their experience in the Tribunal and while doing so, shall take into account, the
performance of the person while working as a Member or a Chairman in the Tribunal.

6. Medical fitness of Chairperson and Member.—No person shall be appointed as the Chairperson or Member of
the Tribunal unless he is declared medically fit by an authority specified by the Central Government in this behalf.

7. Casual vacancy.— In case of a casual vacancy in the office of,—

@ the Chairperson, Central Government may appoint one of the Vice-Chairpersons or Vice-Chairman,
Vice-Presidents or in their absence, one of the Members of the Tribunal, to officiate as Chairperson;

(b) the Chairperson of the Debts Recovery Appellate Tribunal, the Central Government may appoint the
Chairperson of another Debts Recovery Appellate Tribunal to officiate as Chairperson;

(c) the Presiding Officer of the Debts Recovery Tribunal, the Chairperson of the Debts Recovery
Appellate Tribunal may appoint the Presiding Officer of another Debts Recovery Tribunal to officiate as
Presiding Officer;

(d) the Chairperson of the State Administrative Tribunals, the respective State Government may appoint
one of the Members to officiate as Chairperson.
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CHAPTER I11
RESIGNATION OR REMOVAL OF CHAIRPERSON OR MEMBER

8. Resignation.— Chairperson or Member may, by writing under his hand addressed to the Central Government,
resign his office at any time:

Provided that the Chairperson or Member shall, unless he is permitted by the Central Government to
relinquish office sooner, continue to hold office until the expiry of three months from the date of receipt of such notice
or until a person duly appointed as a successor enters upon his office or until the expiry of his term of office,
whichever is earlier.

9. Procedure for inquiry into complaints.— (1) Where a written complaint alleging any definite charge of
misbehavior or incapacity to perform the functions of the office in respect of a Chairperson or Member is received by
the Central Government, it shall make a preliminary scrutiny of such complaint.

2 Where, on preliminary scrutiny, the Central Government is of the opinion that there are reasonable grounds
for making an inquiry into the truth of any misbehavior or incapacity of a Chairperson or Member, it shall make a
reference to the Committee.

3) The Committee shall conduct an inquiry or cause an inquiry to be conducted by a person who is, or has been,
a -
@) Judge of Supreme Court or Chief Justice of a High Court, where the inquiry is against a
Chairperson; or
(b) Judge of a High Court, where the inquiry is against a Member.
4) The inquiry shall be completed within such time or such further time as may be specified by the Central

Government preferable within six months.

(5) After the conclusion of the inquiry, the Committee shall submit its report to the Central Government stating
therein its findings and the reasons thereof on each of the charges separately with such observations on the whole case
as it may think fit.

(6) The Committee shall not be bound by the procedure laid down by the Code of Civil Procedure,1908 (5 of
1908) but shall be guided by the principles of natural justice and shall have power to regulate its own procedure,
including the fixing of date, place and time of its inquiry.

CHAPTER IV
SALARY AND ALLOWANCES

10. Salary.— (1) The Chairperson, except for the Presiding Officer of Debts Recovery Tribunal and Presiding Officer
of the Industrial Tribunal shall, be paid a salary of Rs. two lakh fifty thousand (fixed) per month.

(2) The Member shall be paid a salary of Rs. two lakh twenty- five thousand per month.

3) A Presiding Officer of the Debts Recovery Tribunal or a Presiding Officer of the Industrial Tribunal
constituted by the Central Government shall be paid a salary in the pay level of Rs.1,44,200 — 2,18,200.

(@) In case of a person appointed as the Chairperson, or Member, is in receipt of any pension, the pay of such
person shall be reduced by the gross amount of pension drawn by him.

11. Allowances.— (1) The Chairpersons and Members shall be entitled to draw allowances and benefits as are
admissible to a Government of India officer holding Group 'A' post carrying the same pay.

2 Notwithstanding anything contained in sub-rule (1), with effect from the 1% January, 2021, the Chairperson
or Members shall have option to avail of accommodation to be provided by the Central Government as per the rules
for the time being in force or shall be eligible for reimbursement of house rent subject to a limit of -

@ one lakh fifty thousand rupees per month in case of Chairperson, except for the Presiding Officer of
Debts Recovery Tribunal and Presiding Officer of the Industrial Tribunal; and

(b) one lakh twenty-five thousand rupees per month in case of Members of Tribunals and Presiding
Officers of Debts Recovery Tribunal and the Industrial Tribunal.
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12. Transport allowance.— The Chairperson, or Member shall be entitled to the facility of staff car for journeys for
official and private purposes in accordance with the facilities as are admissible to a Government of India officer
holding Group 'A’ post carrying the same pay as per the provisions of Staff Car Rules.

CHAPTER V
PENSION, PROVIDENT FUND, GRATUITY AND LEAVE

13. Pension, Provident Fund and Gratuity.— (1) In case of a serving Judge of the Supreme Court or a High Court
or a Member of an organised Service appointed as the Chairperson or Member, the service in the Tribunal shall count
for pension to be drawn in accordance with the rules of the service to which he belongs and he shall be governed by
the provisions of the General Provident Fund (Central Services) Rules, 1960 or the Contribution Pension System, as
the case may be ,and the rules for pension applicable to him.

(2) In all other cases, the Member shall be governed by the provisions of the Contributory Provident Fund (India)
Rules, 1962 or the Contribution Pension System, as the case may be.

3) Additional pension and gratuity shall not be admissible for service rendered in the Tribunal.

14. Leave. (1) The Chairperson or a Member shall be entitled to thirty days of earned leave for every year of service.

(2) Casual Leave not exceeding eight days may be granted to the Chairperson or a Member in a calendar year.
3 The payment of leave salary during leave shall be governed by rule 40 of the Central Civil Services (Leave)
Rules, 1972.

(@) The Chairperson or Member shall be entitled to encashment of leave in respect of the earned Leave standing

to his credit, subject to the condition that maximum leave encashment, including the amount received at the time of
retirement from previous service shall not in any case exceed the prescribed limit under the Central Civil Service
(Leave) Rules,1972.

(5) Leave sanctioning authority for the-
€)] Member, shall be Chairperson;
(b) Chairperson of the State Administrative Tribunal or Members of State Administrative Tribunal in
case of absence of Chairpersons, shall be the respective State Government; and
(©) Chairperson or Member in case of absence of Chairperson, in cases other than covered in clause (b),
shall be the Central Government.
(6) The Central Government shall be the sanctioning authority for foreign travel to the Chairperson, or a
Member.
CHAPTER VI

MISCELLANEOUS

15. Declaration of Financial and other Interests.— The Chairperson, or Member shall, before entering upon his
office, declare his assets, and his liabilities and financial and other interests.

16.0ther conditions of service.— (1)The terms and conditions of service of a Chairperson, or Member with respect
to which no express provision has been made in these rules, shall be such as are admissible to a Government of India
officer holding Group 'A' post carrying the same pay.

(2) The Chairperson, or Member shall not practice before the Tribunal, after retirement from the service of that
Tribunals.
3 The Chairperson, or Member shall not undertake any arbitration assignment while functioning in these

capacities in the Tribunals.

4) The Chairperson, or Member of the Tribunal, shall not, for a period of two years from the date on which they
cease to hold office, accept any employment in, or connected with the management or administration of, any person
who has been a party to a proceeding before the Tribunal:

Provided that nothing contained in this rule shall apply to any employment under the Central Government or
a State Government or a local authority or in any statutory authority or any corporation established by or under any
Central, State or Provincial Act or a Government company as defined in clause (45) of section 2 of the Companies
Act, 2013 (18 of 2013).

17. Oath of office and secrecy.— Every person appointed to be the Chairperson, or Member shall, before entering
upon his office, make and subscribe an oath of office and secrecy in Forms Il and |11 annexed to these rules.
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FORM I
(See rule 4)
[Format for vacancy circular including the format for application]
F. No.
Government of India
Ministry of
Department of
*kkkk
Room No.
New Delhi-110001
Dated, the
Vacancy Circular
Subject: - Selection for the posts of Chairperson/Member in Tribunal-reg.
*kkk*k
1. Tribunal: - The (Name of the Tribunal) Tribunal is an Appellate
authority established under Act, to hear various appeals under the Act, .
headquarter is situated at and its regional Benches are situated at A
Member, upon selection, may be posted at any of these places.
2. Vacancy: - Applications are being invited for the following existing and anticipated vacancies:
Post Place Date of Vacancy

3. Qualification:- The qualifications. eligibility, salary and other terms and conditions of the appointment of a
candidate will be governed by the provisions of the Tribunal (Conditions of Service) Rules, 2021,

4. Procedure for selection: - The Search-Cum-Section Committee constituted under the Tribunal Reforms Act
2021 for recommending names for appointment to the said post shall scrutinise the applications with respect
to suitability of application for the posts by giving due weightage to qualification and experience of
candidates and shortlist candidates for conducting personal interaction. The final selection will be done on
the basis of overall evaluation of candidates done by the Committee based on the qualification, experience
and personal interaction.

5. Application Procedure:- Applications of eligible and willing officers are requested through proper
channel(wherever applicable) and are accompanied with (i) bio-data in the proforma at Annexure-I (ii)
Certificate to be furnished by the employer/ head of office/ forwarding authority as in Annexure-11 (iii) clear
photocopies of the up-to-date CR/APAR dossier of the officer containing CR/APARs of at least last five
years duly attested by a Group A officer (iv) cadre clearance (V) integrity certificate/clearance from vigilance
and disciplinary angle as in Annexure-I1l (vi) statement giving details of major or minor penalties, if any,
imposed on the officer during the last ten years, to the following address, so as to reach this office latest by

[Name and Address]
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Applicants can Log on to https://.......c..c........ to access the home page of the Online Application to apply
(wherever applicable).

6. No TA/DA will be admissible to the candidates to be called for interview/interaction. The candidates are
required to make own arrangements.

7. Advertisement and Prescribed application form can be downloaded from Ministry’s/Tribunals website
(name of the website)

8. Any application received after due date without necessary Annexure as mentioned above will not be
entertained.

Wide publicity may be given in all organizations and their field formations to facilitate early and optimum number of
application.

(Name of the Signing Officer)

Under Secretary to the Govt. of India/Director

Annexure-I|
PROFORMA

Space for
photograph
duly signed by
candidate

1. Name

2. Date of Birth

3. Category(SC/ST/OBC/UR)

4. Designation/Profession

5. Contact Details
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Residential Official
Present Permanent
Address:
Mobile/Phone No.
Email:
6. Cadre/Service [Wherever applicable]
7. Educational qualification (in reverse chronological order):
SI. No. Name of Degree Year of Division/ Academic Subject/
University/ passing % of marks Distinction Specialization
Equivalent obtained
Institution

8.  Work Experience:

8A. For the experience as employee, Employment record in chronological order starting with present
Employment, list in reverse:

SI. No.

Name & address of
employer

(Govt./PSU/Ministry/

Department/any other

Designation, Pay or
Scale of pay (Pay in
Pay Matrix)*

Period of

Service

From To

Nature of work/
experience

*Also indicate SI No. in above, which is equivalent to Additional Secretary/District Judge/Additional District
Judge/Major General (as applicable under the qualification) or above

8B. For the experience as Professional record in chronological order starting with present Engagement, list in
reverse:
SI. No. Details of Period of Nature of work done*
Profession .
Service
From To

*Such as Administration /Service matters /Judicial or Qusai-Judicial /Criminal /Civil /Taxation /Company Affairs
/Environmental matters /Finance /Accountancy /Economics /Business /Commerce /Management /Public Affairs or
any other as may be applicable. Engagement with Government, if any, may be indicated.
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10.

11.

12.

13.

14.

15.

16.

17.

Date from which drawing the pay scale

in the grade of Additional Secretary/
District Judge/Additional District Judge/
Major General to the Government of India

or any equivalent rank (wherever applicable).

Write up on adjudicating experience
of the applicant (200 words)
[Wherever applicable]

Experience alongwith brief write up in handling
Cases before relevant Courts/Tribunals/

[if applicable]

Proof of Experience, including

Enrolment/Registration No. As an Advocate/CA etc.

[For candidates other than Govt. or Judicial

officers]

Annual Income along with copy of
latest ITR [For Candidates other than

Govt. or Judicial Officers]

Write up on 05, major achievement
(200 words each)

Awards/honours/Publications, if any

Affiliation with the professional bodies/
Institutions/societies/or any other body

Including political party.

Additional information, if any, which
You would like to mention in support

of the application for the post.

Details of Such cases

(Reported Cases/UnreportedCases)

DECLARATION

| certify that the foregoing information is correct and complete to the best of knowledge and belief and
nothing has been concealed/distorted. If at any time | found to have concealed/distorted any material
information; my appointment shall be liable to summary termination without notice.

I shall not withdraw my candidature after the meeting of the Selection Committee.
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3. I shall not decline the appointment, if selected for appointment by the ACC.
4. 1 shall join within 30 days from the date of issue of order of appointment.

5. | am aware that in case | violate any of the conditions mentioned at SI.No.2 to 4, the Government of India is
likely to debar me for a period of three years for consideration for appointment outside the cadre and in any
Autonomous Body/Statutory Body/Regulatory Body.

Place :
Date:

Signature of the candidate

Annexure-Il1
CERTIFICATE TO BE FURNISHED BY THE EMPLOYER/HEAD OF
OFFICE/FORWARDEING AUTHOTITY

1. Certified that the particular furnished by Shri/Smt/Kum are correct
and he/she possesses educational qualifications and experience mentioned in Annexure-I.

2. ltis also certified that there is no vigilance/ disciplinary case either pending or being contemplated against
him/her and vigilance clearance issued by CVO in the enclosed Annexure (I11).

3. His/her integrity is certified.

4. No major or minor penalty was imposed on Shri/Smt/Kum during the
last 10 years period.

5. The up-to-date attested Photostat copies of ACR/APAR of last years (each Photostat copy of ACR/APAR
should be attested) in respect of Shri/Smt/Kum in enclosed
herewith.

Seal & Signature of the cadre controlling Authority

Annexure-I111
PARTICULARS OF THE OFFICERS FOR WHOM VIGILANCE CLEARANCE IS BEING SOUGHT
(To be furnished and signed by the CVO or HOD)

1. Name of the Officer (in full)

2. Fathers name

3. Date of Birth

4. Date of Retirement

5. Date of entry into service
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6. Service to which the officer belongs
including batch /year/ cadre etc. ,
wherever applicable

7. Positions held (During ten preceding years):

S.No | Organisation Designation & Administrative/

(name in full) Place of Posting Nodal Ministry/

Department concerned
(in case of officers of
PSUs etc.)

From

To

8. Whether the officer has been placed on

the agreed list or list of Officer of

Doubtful Integrity (if yes, details to be given)

9.  Whether any allegation of misconduct
Involving vigilance angle was examined
against the officer during the last 10

Years and if so with what result (*)

10. Whether any punishment was awards to
the officer during the last 10 years and if

50, the date of imposition and details of

penalty (*)

11. Isany disciplinary/ criminal proceedings
or charge sheet pending against the
officer as on date (if so, details to be
furnished, including reference number, if

any of the Commission)

12. Is any action contemplated against the
Officer as on date (if so, details to be
furnished (*)

(*) If vigilance clearance had been obtained from the Commission in the past, the information may be provided

for the period thereafter,

Date:

(NAME AND SIGNATURE)
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FORM I1
(See rule 17)
Form of Oath of Office for Chairperson/ Member of the (Name of the Tribunal)

I, A. B., having been appointed as Chairperson/ /Member of the (Name of the Tribunal do solemnly affirm/do swear in
the name of God that | will faithfully and conscientiously discharge my duties as the Chairperson/ Member (Name of
the Tribunal) to the best of my ability, knowledge and judgment, without fear or favour, affection or ill-will and that |
will uphold the Constitution and the laws of

FORM Il
(See rule 17)
Form of Oath of Secrecy for Chairperson/ Member of the (Name of Tribunal)

I, A. B., having been appointed as the Chairperson /Member of the(Name of Tribunal), do solemnly affirm/do swear
in the name of God that | will not directly or indirectly communicate or reveal to any person or persons any matter
which shall be brought under my consideration or shall become known to me as Chairperson/ Member/ of the said
(Name of Tribunal)except as may be required for the due discharge of my duties as the Chairperson/Member.

[F. No. A.50050/9/2016-Ad.1C (CESTAT) (Pt-1)]
RITVIK PANDEY, Jt. Secy.

Explanatory Memorandum

Rule 11 gives retrospective operation from the 1% January, 2021, in order to give effect to the judgment of the
Hon‘ble Supreme Court of India in W.P(C) No. 804 of 2020.1t is certified that no person is adversely affected by
giving such retrospective operation.
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